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···l.EGISLATIVE ASSEMBLY. 
Wedn.esday, 11th March, 1981. 

·:-The Assembly met in the Assembly Chamber of the Council House -
.at Bieven of the CI9c~" Mr. President in the Chair . . ,' .. - ." 

,1,3') :r.;r:, :;F; :-:.: ,': -: . . ,.- ' , , 

_,' QUEsr~'IO~S AN~ ANSWERS. . ~~::;ff ?, ') "1'~ 
'REPoRT::OF THE '1921 COQI'rrEE ON THE INDIAN ARMY. 

:000. ,:·ki Sahib' 1[~bila8' Sarda:(a)' Will Government '1>e_ ple~sed, ~,:: 
plac,Je on the table of the' House the report 'O!- the OOn:inlittee "se.~ up'. ~n, 
IIJ4.i-a at- the:inatance01-_-the Oorimiander~in.Chief, in' 1921 or 90, to wbWh 
the- ,Honourable-Mrr., G7 M. ymm.g refer.red--m -his' A!iswer·~ -tM:r~ 'G_.,. ., 
Praga.ci Singb~i!tarmd'que8tioD 'No,':2OEJonOthe- 29th Jailuary, 1931?_ ... 

(b) Did the committee report that the officer ranks of tbeIttahm" 
Al'l~ couidbe- compietely' IBdilUlized' ;in"IFei!rtgiJi' lluMberof'T,eafi' itiY1 
:also that the English Army in India "could- b'~ replaced by an Indian Army 
in, ~~,C~)~):unbeJ.'"of:YeaEli?--~, --': ~r~l:~rltq -:r"rlF.2 'r.':rTJ ,:1/.:- -:'.'! 
'l~ Will;rG~v~~ pl~,qo t1,1.e, table· pi t)l~:H~:)llse the G6~etPmen. 

of. milia aespatchAo the rSeqretary of State-- fOl'wsrding the report of the 
-sa~: ,.commi,ttee2 " ,.. , 

·::(dY Ii Govemnient do not' wish to place ontha table- the- repcrt and 
the despatch, will GoveimnenW''give 'l!ea~ fur'their llmrillitlgnelss to do 
s~ -::!-:'rr::n':"7')-ii ." .,'" ',.:---. -' 

:1Ir. -G~ •• ~Y01lDi: (4)' and (b).' The scheme cOJ1tame«f 10.' the Report 
was laid on t,he table of this HOUS8-oh tbe 1"J'tli February, 1931, in answer 
to.'Mr.-' S. C.Mitt&'~- l!lfarreci 'qne-stiott Ne:r~.~·' ''''~T, ~':'> • 7';:--T'"_')-~,R ~ 'IT 

(c)_ '~~. was~o~ 'corre_rwon~~pc~:~~y ;,d~p~~ch' . on :-the' su1ij~ ,of~s:~ 
Re.por!i: tR-ecPf1'~S,l>~~~~ ~~{lt~ tQ ~ wa_s ,con41l~~d by .. te}egrWl', .-< 

,{ d) ,G:ov~nunen~ ~v~ -A~~,~.mad,e- p.ublic . the reeammenda.tioQS.of. tbi$ .: 
Committee : they do -not -consider th~f,:&ny -.useful purpose would_ pe .sa."Ye~t' . 
by..pubJjsbing the.correapcmdencethat--tooakplace,at..the ,time. ,_ ______ , __ 

Bal BalJlb Earb1lU Barcia: Was there no scheme ~eiit with a desp~tch 
by the Government of India about that time? 

1Ir. G. K. 'l'OUDg: My Honourable friend is proba.bly referring to the , 
despatch about what is known as the 8-unit scheme, which was sent Honie 
to England some months later than these discussions on the subject of 
the Shea Committee's Report. The 8-unit sc~~me. was subsequently laid 
on the table of this H9use on the 14th March 1923,· . It· was not of course 
a scheme of Indianisation. It was, merely 8 ~heme for posting Indian 
ofli'Cers to 8-units. -

ADMINISTRATION OF BUILDING AND DRAINAGE BYE~tAws IN NEW DELHI. 
906. *JIr • .Jagan KaUl Agarwal: (a) Are Government aware that; tlie 

New Delhi .Municipal Committee have framed-buiI4ingand ~ainage bye-
laws fo~_pnyate h:,Oqaes under the Punjab Mllliicipal. 4ct :(which applies 
ii? the vellil ProVlllce) for the whole of t~ 'area wider, t~8ir administra-i; but do n~t I them and do not exercise their powers under section 

of the saId Act for a conSI era e area un er dll' Rdmlnlstrnhon? .. 
( ]845 ) A 
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(b) Is it a fact that the Land and Development Officer, Public WorD 
Department, New Delhi, has been exercising such powers 8S are vested 
in the Municipal Committee, New Delhi? 

(0) Will Government kindly infonn the House if the Committee have 
passed any resolution delegating such powers or suspending their own 
function in the matter? 

(d) If not, will Government kindly infonn the House of the justifica-
tion for such procedure on the part of the Land and Development omoer~ 
New Delhi, and of the Municipal Committee, aforesaid 1 

Mr. G. S. Bajpa1: (a), (b), (c) and (d). The New Delhi Municipal Com-
mittee has framed certain building and drainage bye-laws, but as the Com-
mitLee, which is being re-organised, has not yet been fully reoonstituted:, 
the Lana and Development Officer is at present aoing some work in con-
nection with building applications on its behalf, though the Committee hu 
not passed any fonnal resolution upon the subject. The question of continu-
ing this procedure will be considered when the Committee has been fully 
reconstituted. 

APPoINTMENT OF AssIsTANT SUPBB.lNTENDENTS OF POLIOE IN THE MADRAS 
PRESIDENOY. 

907. *JIr. Uppl Saheb Bahaclur: Will Government 1)e pleased to state~ 
(a) the names of candidates· from Madras Presidency who ware 

declared to have passed the Indian Police Service examina-
tion held by the Indian Public Services Commission, and 
also the number of marks secured by each of such candidates 
in the years 1928, 1929 and 1900; and 

(b) the names of those who were appointed. by Government 8& 
Assistant Superintendents of Police from among such candi-
dates in 1928, 1929 and 19801 

'l'he Honourable Sir .Jamea Onn.r: (a) and (b). Recruitment to Indian 
vacancies in the Madras Presidency in the years mentioned was made by 
nomination from a list of candidates who were declared to be qualified by 
the Public Service Commission. I lay on the table a list showing their 
names and of those who were selected. The mark lists in the case of 
qualifying examinations are not published. 

Year. 

1928 

1929 

1930 

Name~ of ca"didates in alphabetical 
order who pB888d the qualify- . 

ing examination. 

Elinp;, G. C. 
Jacob, ttf. C. 
Joseph, R. C. 
Mirldleton, W. E. 
Roshan Sahib. Y. 
Eling. A. C. 
Naidu, Mudhava Rao. 
Naidu, P. L. N. 
Nambia~ K. K. A. 
Nayar, C. P. Gopalan. 
Patro, A. V. 
Reddi,T. M. 
Sirajuddin, Muhammad. 

.• Menon, M. Krishna. 
Nambiar, K. K. A .• 
Nayar, ('~ P. Gop&1an. 
RoIi. A. N. 

Names of ca.ldidates, 
selected for appoint· 

ment. 

1liddleton. W. E .. 

Patro. A. V. 
Sirajuddin, Muhammad. 

Menon, M. Krishaa. 



QUESTIONS AND ANSWERS. 184:7 

JIr. Upp! Saheb Bahadur: Is it a fact that in 1929 the candidate who-
stood first and got the highest marks was not selected? 

The BoDourable Sir .James Crerar: I think that is correct. 
JIr. E. P. Thampan: May I know why that was done? 
The Honourable Sir .James Orvar: Because the appointments w~e made 

by selection from a list of persons who had been declared qualified. It 
was not a competitive examination. 

JIr. K. P. Thampan: So far as this candidate was concerned, why was· 
he not selected? 

The Honourable Sir .James Omar: The selections were made from a 
list of perB'Ons who had be·en declared qualified. It was not & competitive 
examination, but a qualifying examination for purposes of selection. 

JIr. E. P. Thampan: My question was why one Mr. Nambier, who. it 
is said, stood higher in the list than those selected, was disqualiDed? Was. 
he physically unfit? What was the matter with him? What better claim 
had those that were preferred? 

The HODourable Sir lames Crerar: I have alread;y explained that it was. 
not a competitive examination, in which those securing the highest marks 
were necessarily appointed. It was & qua.lifying examination for purposes 
of selection. 

JIr. Amar .ath Dutt: Is it the policy of the Government to select the 
inefficient men and not those who are efficient? 

The Honourable Sir lames Orvar: No, Sir. 
JIr. E. p. Thampan: Is it a. fact that the Malayalees are disqualified 

for admission into superior appointment. in the Central Government? 
The HODourabie Sir .James Crerar: No, Sir. 
JIr. E. P. Thampan: Then, why was Mr; Nambiar who stood higher 

in the examination and was fit otherwise, also disqualified? Why do you 
hold this farce of a selection examination? 

POSTAL SUPERINTENDENTS APPOINTBD IN THE MADRAS PRESIDENCY. 
908.IIeJlr. Uppl Saheb Bahadur: (a) Will Government be pleued 

to state how many Postal Superintendents were appointed in the 
M;adras Presidency from 1922 to 1931? 

(b) How many of them were Brahmins, non-Brahmin Hindus, Muslims, 
Christians and depressed classes? 

Mr. H. A. Sams: (a) Fifteen. 
(.b) Brahmins-7. 

Non-Brahmin Hindus-5. 
Christians-3. 
Muslims-Nil. 
Depressed classes-Nil. 

APPoINTMENT OF AN INDIAN AS POSTMASTER GENBRAL Dl MADRAS. 
909. *Mr. Uppl Saheb Bahadur: (a) Will Government be pleased 

to state the reason why no Indian has ever been appointed as the Posfi. 
master General of the Madras Presidency? 

(b), Is there any other province in India where the said pori is reaenad 
for non-Indians? 

A2 





QUESTIONS AND ANSWERS. t ~9 
t (: I \ • .: I ' 11'! r .. ,' .: ! ~ i . ' . :' • L,' :.' I . ; ~. 

~~rsto Mr~ Amar Nath Dutt's starred question No. 803. The difference 
~R-: work ·jPlltifying a difference in pay wiD be found' td 'be ftilly explained 
in Sir Sidney Crookshank's reply. 
_"" (b) and (c). It is presumed that ,'the '!ionOU:l'able:Member requires in-
Jprmation in, respect of a' Sta~ion Service 'J.lel~phist and' 'a postal signa~er 
f1I~tioned in the same IOC, ahty. ,The startmg pay of the former vanes 
<trom Rs. ,55 to ~s., 90 while Ulat of ,t1;l.e latter from Rs. 85 to Rs. 70 
Wcbol'!ling to localities. Similarly ~he m~um pay of a Station Service 
~~Iegraphist vlkies from Rs. 145 to, Rs. ,l8P"whila that of a. postal signaller 
'.,iaries froin Rs. 135 to Rs. 1.70., ' . ,', ') ';'" J'J ,,' (1J ,.,' i\(l J: :rl 'G 

'. ". Jt; I! ')1: :)1'.,'\1); ,11 II, 111 ,c: .b.1 . ~, \. J 

-f' (e) On the3lijt l?~,?mnb~J! J~ .. \!l!rtQ9WM ~ljt.epmf~oJb:is...a-
-ll;ble, the cadre of telegraphlats was cQmpqsed, of l~~ Anglo-lndians, SUS 
'ltuidus, 77 Mussalmans and 221 belonging ,i;q: other communities. ' PoaOl 
signallers do not form a separate cadre but are borne,.pn)be generaL cadre 
of clerks. On the 31st December, 1929, ·the comm'ttb'9.t lltimtfOsi'tidn of 

.M'-e ,cle,f, iClI.,l s, t,a,ff, Qf th~"D~menii .was 364Anglo-Indi~8! 2S,8S5'Hmdus, 
J,;~ ;M~salrntmB{IIIld ,2,31~ h~ngl;Dg to <Other communities. ,"'" 
:.-rr ' i r lii1Jf:'" ' :rr' J'! .. i .;.[t 'r:~·.tni:~ \J[JI' ." :. ',' j; 'I" i :' n r 
, NON-ACCEPTANCE OF LOWEST TEND*s F(}R)'SU'PPtY'OF PbSTAL !8'toilE's 

IN MADRAS. 

912'.' T - "'lir! tJ'ppt'S&Ileb' !~aba~q a) will." 'G~ve~~~nt' ble' ~ieased 
to state whether they'6r tlil3 Postmaster Gem;ral of Madras ever received 
pPIllplaints regal~ding,'the method ,of"aceevtiDg.:~by i~::Postal! 'De-
partment ID Madras? " , " '" , ' 
.'." (b) Is it 8;.~aclt tha~)~ M~?r\t,I?,~endersquflting lower pri,ces,,.re reject~d 
.t~tl~, ~e~del'S9,1l9~IDg hlgf,er pn~s, I1fe J~ccE1Pt~d? " " ' , 

-;(q) ~.ijl G~wewm~Jl.~rbe"I1JftW!~!.tD palMorlan<i ,place on t.he table of the 
~()use_ ~,ll. the ,quot~tlons of t!m.de~~ra ,W,i#l,,~8D,1~~,:of P~ Omce supplies 
IfD,'t~e ,~a~~a~, ~r~sld~ncy for the }ast tWOYfl,ars? , 

(il) Is It a fact that tenders of a. particular community; even. if they 
iwere tJi~hig~8ti' Welle a;bc~ in' prnfureince to 10~et' quotations 'of other 
'oommuniilies? .. ' - , '," I, ' , ,1 

1';" . " , ", '1"<) 'JJ -'1.'~ n"d!:!});· b·ti·1~·!·'J··~:~ 111·~ ~ L_ .:;: . 
J ;~.!(. '~'d.$ILJDJJ" iln!O~~~nf~~saReme ~Ueetedffand, will b& supplieH 
to the ltonourable Memoer lD due course. : ";, " , 

'. ' ., . ~ I ~.. ?ttl'" t..... ..,,·'1Or 
0< ,ITIUNSffi'.ro MttSLtMs OFA'MH~Li#'(i~~EY~i\~lT'hs~W:4R:~~·,:. 
, ~" 913,_ *JQlG~' ~ah~~, ,~ii W~ud~;,.«(I) Wit\!. ~~ferenb6, 00, the ,reply 
gItren by overnment to, I>~rr~d, qAA~t~~ :Nt). , 283,,· "askeaon the 30th 
~anuary, 1929, by Mr. Ismall Khan, wIll Government be pleased to r.tate 
If it is a fact that: 

" .'.1 t, I ' .1.' I 

JJ:,. (i) i~ ,1926, .t,he ;f,,' eshawar~:9ffil', "tR~~,,~?q.r4- ,~~~~., a flPa.eiaI 
I ,com~ttee~~ dete~e tbe:~x~~ houndm;tes and area vf t)J~ 

Ii: •• ," :~~~~~;rnt1eY~~.~;~ltlla~~:;:~~t.~~~ ~,pgan ,Gat~ in,Pe8haw~ 
';f (~l!~h~.!.-l1p~~~t.,. !C~IX\IPit~eed ~ulnnii;~:, :e.enain uracommei:ldati0r18 
, ';",: ,~~~~~lllg' t~~ex8(}if ~ ra.IJd boundaries·, of the cemetery,; 

{iii): the: Cantonment Board 'accepted the 'recommendation of' tlle 
-Jd,' ) hid' ) '18~emM'IO~thIi~ Ih'1dfd~a~lrtli~t);tihe!'I8.tJ.d '~~tltild be ,d~ 
-'/:; 

WIth acco~14;o) :M:rfduitfifiiatlarll flln\>')gtWemmg ghi.veYltn!s;,: \ 
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(iv) the Cantonment Board referred the question of transfer of the 
land to the Muslims, to the Government of India; 

(v) in January, 1927, the GO\'ernment of India accepted the recom-
mendation of the special committee regarding the dema.rcation 
of boundaries and the area of the land determined by it; and 

(vi) in 1929, the Government of India decided that the land should 
he properly demarcated and entrusted to the Honourable the 
Chief Commissioner of the Province, for custody and diElposal? 

(b) If replie8 to parts (i) to (vi) above be in the affirmative, do Govenv 
. ment propose to inquire whether the recommendation of the special ('om-
mittee and the orders of Govenunent mentioned at parts (v) and (vi) above 
have been carried out? If not, why not? 

JIr. G ••• Young: ta) Yes. 
(b) Government are informed that it is impossible to give effect to the 

recommendations of the Special Committee as no Muslim Association is 
prepared up till now to take over and maintain the land on the. conditions 
Tequired by the Cantonment Board. 

TRANSFER TO THE AWAQAF COMMITTEE OF PESJlAWAR OF A MuSLIM 
GRAVEYARD AT PESHAWAR. 

914. *lDIan Balaallur Bali Walilluddln: (a) Will Government be pleased 
to state if it iEl a fact that: 

(i) the Awaqaf Committee of Peshawar (Trustees in charge of chari-
table endowment propertieEl) is a body recognised by Govern· 
ment and registered in 1925 under Act XXI of 1860; and 

(ii) several charitable endowment properties have, since 1925, been 
.adjudged to that institution by law courts for management? 

(b) If the replies to parts (i) ~ (ii) above are in the a.ffirma.tive, will 
Government be pleased to state if there is any valid reason why the 
management of the Muslim graveyard situated outside Dabgari Gate in 
Peshawar Cantonment should not be entrusted to the body mentioned at 
part (i) above? 

1Ir. G ••• Young: (a) Government are prepared to accept the facts as 
-stated in this part of the question. 

(b) I would invite the attention of nu: Honourable friend to the reply 
which I have just given to the previous question. 

TRANSFER TO MUSLIMS OF A MUSLIM GRAVEYARD AT PESHAWAR. 

915. *lD1an Bahadur Hall Wallhuddtn: (a) Will Goveniment be pleased 
to state if it is a fact that, in spite of the orders officially communicated by 
the Deputy Commissioner, Peshawar, to the Executive Officer, regarding 
the demarcation of the Muslim graveyard (situated outside Dabgari Gate in 
the Peshawar Cantonment) determined by a special committee and accept.· 
eel by Government of India in January, 1927, the Executive Officerha8 
refused to comply with Government orders iuued in December, 1929. relat-

.ing to its demarcation and entrusting it to the Honourable the Chief Com-
missioner of the Province for custody and disposal? 
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(b) If the reply to part (a) above be in the affirmative, will.Government 
be pleased to state why the orders of the Government of IndIa have been 
..disregarded? 

Kr. G ••• Young: (a) No. 

(b) Does not arise. 

RENTING OF SITES ON A MUSLIM GRAVEYARD _~T PESHAWAR. 

916. *J[ban Balladur Haji WalihuddiD: (a) Will Government be 
-pleal!ed to state if it is a fact that the Cant,?nment authori~y of Pesha,!,ar 
was in the habit of letting on rent the Musbm graveyard Bltuated outsIde 
Dabgari Gate in the Peshawar Camtonment, for a considerable number of 
_years, as godowns, shops, etc.? 

(b) If the reply to part (a) above be in the affirmative, ~ Government 
-be pleased to state the total amount of mesne profits realized annually 
.and credited to the accounts of the Cantonment fund? 

JIr. G ... Young: The information has been called for and will be 
-supplied to the Honourable -Member on rece;pt. 

APPoINTMENT OF A MuSLIM AS DmEcTOR OJ!' PuBLIC INSTRUCTION IN THE 
NORTH-WEST FRoNTIER PROVINCE. 

917. *JDum Babadur Hali Walihuddin: (a) With reference to reply 
·given by Government to questions Nos. 600, 601, and 602, asked on the 
17th September, 1929, by Mr. Muhammad Ismail Khan, will Government 
be pleased to state if it is a fact that the present Director of Public 
Instruction in the North West Frontier Province retires from the service 
oin November next? 

(b) If the reply to the above question be in the affirmative, will Govern-
-ment be pleased to state whether a local Indian Muslim Educational 
Service Officer, seniormost in the cadre possessing a knowledge of the 
requirements of local educational problems by havina served in the countrv 

"for oonsiderable number of years is available for the'" appointment? . 
(c) If the reply to part (b) above be in the affirmative, do Govern:nent 

-propose to consider his claims to the appointment? If not, why not? 
(d) If the reply to part (b) above be in the negative, do Government 

p~opose to select an Indian Educational Officer belonging to another Pro-
VIDea? If so, what consideration will form the basis of selection suitable 
-for the count-ry? 

The Honourable JDum Bahadur IliaD Sir :ruI-l-BDIaiD: (<<) and (b). 
Yes . 

. (e) and (d). The appointment rests with the Chief CommiBSioner who 
:Z:~l, no doubt, give due consideration to the claims of the officer referred 
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APPOINTMENT OF A MUSLIM: AS EXECUTIVE ENGINEER, IRRIGATION 
. DEPARTMENT, MALAXAND DIvIsION. 

918. *Khan Bahadur Bali Walihuddin: 
pleased to state if it is a fact that: -

(a) Will Government be 

(i) an appointment of an Executive Engineer. in the Irrigation· 
Department in the Ms.lakand Division; of the -Ndrth West 
Frontier Province hs.s fs.llen vacant for six months; 

(ii) it is proposed to appoint a junior non-Muslim Provincial Service 
officer; and . " ' 

(iii) a local Muslim. senior and. q~ed ,P.l'9vincis.l.S~eeofficer 
.. is s.vs.ilable in 'fiheDivilridn for the ll'P-pointmen1f?'-

:::, ,(b) H the reply ~ p~s (i) to (iii) be in the affirmative, do Government 
propose to consider the cls.ims of the Muslim. officer mentioned in part (Iii) 

. above l' If not, why not? -

-' ~. 1.,A.. ShiWdJ: (a) and (b). Government- have no information. 

COMPLAINT AGAINST RArLW~Y OFFIC~ALS ON TH~NoRTH WESTE'RN RAI LW ~Y 
.. , .. '" '. '. .',1' 

9i9: *Mr. Abdul .. till' Ohaudluu'f.: ".ta).Are."'·~'OOv~~~t"-aware 
that on the 21st Js.nuary, 1931, four laaies, second class passengers, 
with their children and a servant, ws.ited for train No. 85 Up at Ct.u. 
Jhumra sts.tion on the North Western Railway l' 

.'.' (b) Is it a fs.ctthatbefore the arriv&l of the -train .<l requEoSt \Vas: rftade 
to the Station Master ,ChakJhumru ,to see that the ladies get into the' 
train ? 

. ' i ,"., '" . J' . I' \:~'.. • •• t· -•... -~' -. 

«(;) ls it a fact that this 35, Up i1njri~' on trie linef~rther 'from the plat-
"form and passengers", had to crOss the lines to .get on the train:' ;, ., -
.. (d) ,Is it Il fBCt t1i~t there was no second class ladies' compartment ill 
the whole of the tr.l\u...while th~ sel.'Ond elas,s lllaie c(~mpartIUent was full?' 
", (6) Is it· a fa~t that finding the secoud class compartment full s.nd no 
second class ladies' compartment, these ladies boaraed the 1st class com-
partment?, .. ' . 
, . (n lEi it a fact that' by the time half t.heir h,lggage WitS on the train tlJe 
< guard blew-the- whistle? . ':.. , ' '. 

(g) Iidt a. filet, that no notice was t~!iln of the entreaties of the ladies 
and the servant with a trunk, a bed and their tickets was left behind? 

(h) Is it a fact that at Sa~gla, Station the ladies. got, ,down and brought 
the fact to the 'notiee of the 'Station Master?' .. '.-

: (i) Is it a fact' that at Sangla Station the ladies were charged exC'..ess 
·fare for travell~ in higher class ("i(ll; Receipt No, N '. W. 'R _ 686468-
112556, d&ted' the 21st J anuary-:; :1931)"1-' ,. " . . :. .. 

(j) Is it a fact that their servant joined them by the neXt train from-

,.~~:8{h~:~~k~:y ttll ijX~lri'?;~.: ~~f ~~}r.gf!t-:.~~g:.~sJlJ~~ t~e 
(k) Is it a fact that Messrs. Md. Sharif, Executive Engineer •. Lyallpore, 

.Pir Wajia.,AllvShiiliSajadaNasmn·.;P.·O.IWlli:and Jamal Shah M.T. 
:'1220 SangIa' Bill' T. T.:E. protested .again8t-ihiscoluruot of'. the gliQld?'~ 
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. (l) Is it a !a_ct t~atthe g~&.rd ~~e:l",making,tl1~, reportma4e:~e fClllow-
lUg remarks' •• 1. know how '£0 deal wIth you people? .. , 

<'11' (mY Is it""&. fact that a letter of c6rnj:11aftft haa:been'received' by the 
),cAgent, North Western Railway, in this connection? 
.f' (n) If the answer topaTt (m) be in the affirmative, what action has 

been taken in this matter? o' 

j, .. (0) If the,abswer to part (n)be in the negative>'8i'e6(\~elit'~going 
'. ,totu.ke any 0 action? . 

111'. A. A. L. Parsons: Government ha~e received no information 
regarding. this incident. In an~' .. c~se it is within the compete~ ~I the 
Agent of t·he North Western Railway to deal. with it and;. it does II:~ call 

':·~r·,action"b:v Government.' 
:.!i 

r. "'EMPLOrMEN'1' OF :MUSLiMS IN THE OFFroE OF THE 'ASSISTAN'T DIRECTOR ol' 
ORDNANCE SERVICES. ' ' 

"r' 285.~,lfpp,i;l'ahe~ B~-.r~ " WID Governm_.~ .lfeaied'!fO .l~y 
on th(' table a ~~Q.~~~t 8~~.wlQgit~ Dllmbel1 of Superintendents,; 88Suit-
ants, and derks in the office of Assistant Director of O~ce, Services 
(Provision) at Armv Headquarters and the number of Muslilns in each 
grade s~pal'ately excluging tet;npor!':ry _cl~rk.s.? _ ,.,' . __ , '!',! 

. "'](r •. G .•. Young: With your pe~issj~n.., .sir~ I" J>.J;OJl~ tQ ,answ~~-RueB-
:tioilsl28{) and 289 together. .'l£1Lillli;!. uEf.,r;_ ,.!C;u... . ... -

"ThEdliforIn&tiOri 'is being obtained imd will be furnished to the ROJ:lour. 
-!il>1e. Member on ~eceipt, '. . '" ' 

!; - .' 

286--288.* . 
':'1 ~ '; : ' .• ) .• " i·' .. ~!' • :;g.!lr:oY .It: .{, . "~.: 

.,:., AP.PODT~T OP M)J~J.nlSAT AJwy HEADQUARTERS. ~: ;;'.~',> 
t289:.1Ir. Uppi Bahn B&badur: Is it a fact'that':clerks de8Ung''With 

civilians Indian military establishments and clerical establishments of 
al'senahand :dep0ts atAnny Helidqua!te'rS 'are 'liOn-MuslinlB ·amI ·thtii' no 
,~u~~im h~t; bee~. appoi~~ed ,to . these PeSt~ l.0re ~ !~t .~. y~? ;"~ so, 
:.{Io .G,y'CrnmUlt mtend to .eonjll(ier the~ advlsa'1>lfit.Y of replacmg the .~-
~~';li;lini clerks by:Muslprs ~. . :,' ':.. - , .. ' . > 

'.i'" ,~ .. AftOmTimN'T OF MUSLnrS AS' JOADABS IN -ARsENALS. _ .. 

290. 111'. Uppi Saheb Bahadur: Is it a fact that all Jemadars servi~rr 
in al'!;('l'als are ;non-Muslims 1 If so, are:!Govem~o,rejJ6rea td(p~ 
mote some MuslIms to make up the long felt deficiencv and fix a tenure 
OAf appointm~~d,ust ~e wbeda,-maiOJ'B and:; .re~dar.Jnaiors of the Indian 

rrny? . 
111'. :~!Sl~. (tdaJig/1:Iie Rhs~e~:to 'th~ first ; 3~~. 'i/t ~ii!- qu~1tiiri "ls in 

the ·dilnhative. There IS a fixed estabhahment· of Jemadars, to which 
promotions can be',lna'de only as vacancies occur without' reference to the 
community to which candidates helo~.Gove~ment are not . prepared 
to ~lter.,th~i~~e ~de: '~hic;l1a, Je~a4arIDa'y normally r~9).ain on the 
~tlve liSt llliitif he 'ii'titams the' age of 55' or completes 82, years' service. 

_ .. _---- .. _---- '---~'- ' ... --... 
*Th.· ~ were with~n"bY' tbe'questio'l~ ". 
t1f'°,ri~P:B'1VIl)' ~9~ tlJisquellii0p.i 8e~UUl8wer to '~stion No.: 286: 
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APPOINTMENT OF MUSLIMS AS HEAD ASSISTANTS IN ARsENALS. 

291. Kr. Uppi SahIb Babadur: Is it a. fact that aJl Head Assistnnts 
in arsenals and depots are non-Muslims? If so, are Government prepared 
to rt-serve one-third of the total appointments for Muslims and stop the 
promotion of non-Muslims till Muslims get their due share? 

Kr. G. M. Young: Yes. The appointment of Head Assistant is made 
by selection. Government cannot therefore reserve any percentage for 
Bny particular community. 

APPoINTMENT OF MUSLIMS AND SIKHS AS STOREMEN IN ARSENALS. 

292. Kr. Uppi SahIb Babadur: (a) Will Government please state the 
total number of storemen appointed during the last six months and the 
number of Muslims and Sikhs who have been selected BS such? 

(b) Is it a fact that the majority of Muslims appointed as storemen 
were alreaci.y serving as permanent or temporary clerka in arsenals and 
depots? 

Kr. G. M. Yoq: (a) The ·Honourable Member is referred to the reply 
I gave on the 11th February to I'!tarred question No. 435. 

(b) No, Sir. 

APPoINTMENT OF MUSLIMS AS ASSISTANT STORE KEEPERS IN ARsENALS. 

293. Kr. Uppi SahIb Babadur: Is it a fact that a new scheme of 
assistant store keepers has been introduced in 8l'senals and depots anrl, 
if so, do Government propose to consider the claims of the Muslim com-
munity when making up these appointments? 

Kr. G. M. Young: The present scheme was started in 1928. The in-
i;tructions issued by Government regarding the redress of communal 
inequalities are being followed by the military authorities concerned. 

PERcENTAGE OF VARIOUS COMJroNITIES EMPLOYED IN ARsENALS. 

294. Mr. Upp. SahIb Babadur: Will Government please state if any 
percentage of the Muslims, Hindus and Sikhs, etc., has been fixed for 
employment as clerks, storemen and assistant store keepers in arsenala 
and depots? If so, will Government please place the figures on the 
table? 

Mr. G. M. Y01lDl: No, Sir. 

LoCAL CLEARING HOUSE FoR ENEMY DEBTS. 

295. Kr. Bhllpllt Sing: Will Government be pleased to state:-
(a) the functions of the Local Clearing House for enemy debts; 
(b) the duties that are performed by the officers; 
(c) the names and salaries of the officers; 
(d) the monthly establishment charges incurred on behalf of the 

office; 
(6) the number of cases th"t are yet to be disposed of; 
(f) the time by which the office is likely to be abolished; 
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(gJ whether the officers have got telephones at their residences; . 
(h) whether the charges for their private telephones are bome 'by 

Government; 
(i) when the office was first started; and 
(f) the number of enemy debts CRses disposed of by the office in 

1929-80 and 1980-31? 

Sir Lancelot Graham: (a) The functions of the Coptroller, Local Clearing 
Office, are, as laid down in the Peace Treaties with Germany and with 
Austria and Hungary, to clear debts arising out of pre.war transactions 
or contracts between British nationals in India., including subjects of Indian 
States, and the nationals of Germany and of Austria aild HnDgary, ami 
further to dispose of claims for reparation compensation suffered by nationals 
()f India for loss and damage caused by enemy action during the wa.r, and 
generally to wind up cases in connection with th'e liquidation in India of 
property rights and interests of enemy subjects. 

(b) To examine and dispose of all cases of the nature referred to above 
.and to conduct the correspondence connected therewith;. and further to 
advise the Govemment of India on all matters arising out of the Peace 
'Treaties negotiated at the end of the last War. 

(c) Since 1st October, 1928, when the post was vacated by Mr. Kisch 
on its being found that from that date the state of the work no longer 
required the attention of a full-time officer, the work has been perfonned 
by Mr. Webb-Johnson, 2nd Solicitor, in addition to his own duties, on a 
special allowance of Re. 250 per month. 

(d) Rs. 963 per month. which figure will. be reduced by Rs. 100 per 
month from 1st April, 1931. . 

(e) 2,097. This figure does not include certain reparation claims from 
lascars, the time for the submission of which has been extended up to the 
end of March, 1931. 

(j) The office from the beginning has been a temporary one and its 
retention has for the present been sanctioned up to the 31st March, 1982. 
It is not possible at present to say when the' office is likely to be abolished. 

(g) and (h). As explained above, no whole-time officer is employed 
.on this work. Consequently, the questions about telephones do not arise. 

(i) July, 1920. 
071 The number of cases finally disposed of in 1929 was 642: in 1900 

was 2,283 and in 1931, up to date, is 588. These figures include reparation 
claims. 

TRAVELLING ALLoWANCE PAID TO WITNESSES BEFORE THE RAJ ENQUIRY 
CoMMITTEE. 

296. Kaulvi Badl-uz-Zaman: (a) Is it a fact that travelling expenses 
h.ave been paid by Govemment to all the witnesses who were invited to 
g~V~ or~l evidence before the Haj Enquiry Committee? If not, why was 
4)stmctlon allowed to be made '} 

. (b) Will Govel'llment be pleased to lay on the table a statement show-
ng amount paid to each witness? 
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~'.rhe,,~0Il~~1lJl8,. K.J:laD:"Bab.ad~,~, _ .,.w-.1lIaID:, ~a) Yes_. 
~'9elliiig eXpenses 'm accordance wIth the rules .In force wer~ paId to all 
'4ritnes!IeB invited·tb gi'ge oral evidence who' BSKed for s~cp; payment. In 
& few cases where there was doubt as to the amount· payable or the pro-
priety of payment, the matter: was decIded by the Chairman of the Com-
~t~~. 

~ : : ' 

(b) Govemment consider that the valneofsuch a statement would not 
be commensurate with the labour and expense which its preparation woulel :41lvolva. : ~ . ~'.' . i.i...;. .... j~ .. ·:,; .~.; ... U\~J~d~ .. .l. 'l .. :~ • 

.. ~ _ . .. '. 
<' •• ' tiiux.. 9F CASE~ BY~KBEBSO~ CANTONl\IEN<T BoA1W8.. .,,'J. 
n,' :,297; ,.a1lM,lIldi"'~amau: (a) Is it afaet' that the Looal Govern-
[menii of ·theUllitedPmvinoes. have issued '8 oireular to the· e8ect that it 
isrnot desirable that ai Magistrate,who is a' membero£a - Cantonment 
iEoard, shoUld try . cases launched by that Board against Cantonment resi-
:dents:undel' the Caritomnent Act 1"924 and., if BO. will Govemment be 
pleased to lay a copy of the'eircular ,on the table? 

'J ;, ,(b )W,ilhGovernment ,be pleased to state: 
":"'{i) to wh~t extent ihe s8i~' ordethas 'been compli'edWith ih'~he 

, Oantonmentsof .. ;Belnare$; OaWDpol-e. Mee;rut, Lucknow and Agra; " . . ..... . 

!.j 'til) bow many Magi!l~tes iP. ''tlie ~::aIoreB!iiP'~~ntoriin\:iqts are 
;"'" ~ernQers of,th~Ir respectIve Cantonment~oar.dsandwhether 
Jj" T";) 'lIOIIle 9~ theni'Bre.still trying cases lau'nt1be~ hythe .res~ptivf 
.. J' ,"':' ; :Csntonment ~Oli.rds ~aii1st~~e r~side:D-t8 of the same ~M1toD.-

ments and, if so, wW1~!' 'and . . 
h' "';:(ii!)'what iac'titn'i do'Government propose to',take in bider 1;0 ~d 

the a.pplication of simila.r orders in· 'other provinces of Inc!lia? 
m"·Kr • .r8: ~ .. : Yoang: fThema;ttet'is \mh.iii' '~he'!discre~ion of I I, the 'Local 
'(%Vemtnentl!tthb 'ha.vebeen 'asked lorl'a report. .... .~ 

i, .1 

"i:~ON?F:!<9.~.~TAlN q~,~¥.·~,.fu~~ ~ERVIC' CoMMISS/ION 
.~:': ... ;:[,>. ;:: ",' . ,r" f~:UJ~m~IA.~ON:~ ,', . 

. L'Al98.·' Ki'.',S.·OlJBtra.:Will'Goftrninentibe pleued to state 'wnether. 
i~,in~nd ~J~~tlmptcleJ:kafwh~!ha:v,e,serv4d"fOrmore than one ,year, hom 
t~~~~Q~~j~;;tAe p~o Senrice:CoJllinil5sioo21:" ··,.oi" 

The J!oDoanble Sir James Orerar: I would refer the J;I~ Mem-
~! ~~~ ,:~p}y . g\~~r o~. 6th .,;M!,-;~~ . to p~~ (b ).of hi.s JJn~a~~ .Question 
ntj!I~;':i":'-:':' ')}I:,i'II: ~'.!'::~ "",d; ........... ,;., ,.' .:;:: ,'."I!i f .... #~. ~_" H 

MESSAGE FROM THE COUNCIL OF STATE. 

( Be, ,c;retmov /~ the ~ltb': .. Sir, .tlle, ,fQUow;ng ~eSRAJ!'e. n.1I.R bAAn re~fli,e4 
fromtheC~uncil Of State:· ~ ..... , .... (',. "{7'7'.ir.""'cr,,.,, 

. : • "., 'I .: ~ I ' 'i.'· . 

"I am directed to state that the Council of State has, at its meeting held on the 
Wth. March, ~1,. agreed ,without any &JIIenciml!llt4 ,w.·tb.rfo¥.o!lJing,lijJ4.-whic4'(were 
pa~1· .th.e. I.e "slative Asaeui.bl if~ me&iu·'s."lield'oi('ttie. 21it-J'imu' .- SD4 Fe . , .. :rantt 'mth~Februa- '1931 Y na:!el r~ .. , . g. iT' '.- I " '~'.: .~, .. ' 

. '? AJ., :r... Y' ~ fl"' ! r • • 

,fi:'!'CA Bt1ffutthe~ to amen;!' the' Indian p~~Aci, 1908, 'for eer'tain ~;::-
2.·A B!l1 to make special provision for ''tI1te':lndtninisirltibii 'Of tlie' p;rt;'df 

. V lzagapataDJ,. and " . .. , . . , 
. ·Ir.-: 1~.'fA: 'Bill ;flrlot&et:futim'i!fld 6ie Indian VetellIifitShippin'g':1tet/' ifs3' f6r '~ill 

porpo&ea.." r.:;.. .!"~-~:. 'j"', - ~l~rj" ~::. ., " 
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_ DBKAND No.-17-TADS ON-INOOME.: 

: Mr. PNltdtDt: The House will resun\e futther eoDsideril-tion of the'; 
Demands for Graidis. -, ' 

I [j'fJle ~ BODo~ble SlrCUOr.. ScIluater {Fjpance UeIllber)! Sir, I be . 
t~ ~ove: ._ _ 

_ "That B sum not exoeeding Rs.71,75,000 be granted to the Qovernor .. GeD9l'al _ j~. 
CQUJlOtl to,def~ :tIb.eeluw:lgea 'which ~ll'foome :in ,OODrfIfJ 'of pa~~."1li'lilg they.- I 

-ending the 31st day of_: March, _~, 1p' ~~peqt of ,'fues on Ineome_. ' .-
. - - - - - '"0"_';' . ~J...1.,;:;v 1"n"; ·J...""ther til -

~'. !Ir.~~~\.:,TElh9Wd~1f t9-~1~Qw,'~"T'e!i7~ ~-"ffl .. - ; _.81;1 
-w1~;"b.'gfb~i t6 ·iiIf()W:~.~l:. ~~,'I ~t~cot~·t'o, _ BJov~ -'¥lW _ Q~t .of, its .t~ .the mQtlODf/ 
-of'Which h~has .w-ven }ilotlCe.anci which·IW.I?ears I"6l- ,N() .. ~ on ~he -L." 
List No ; n. Ja jt the'llle_~sureof th~ aQUB~ ~~)4r.,.JMl~b:~~ .~r 
b9°~1f6,*M"-io"ili~~e' tWs mo€ion now:?' ~As ~n,y 8$.ia.reofth,.t-oP~;l 
WiirSily."A'y~~~. - (Severlil Horiou:rci~le M~mber8.; nAy~.") '!'Pose of _thEt:, 
c4h:tr,ary"~piDjp'il,wi11say ~"No."':: (There was no lJon~le llemberwho, 
.stiiil"No. ") Mr .. Reathco.te. , . h ';"-',', . ,T. , ' , ) , 

flll' ,. :"',(; :'l1mitie Ineidilnce ollneom,1e-tafr,. ,_, ~ Ii; 

i,'Iir."t: V. 'HeathcOte (N6miDated No~.offic{al): S~r~ ;I 'beg -t.o Qlove: ... 
• : : , • T: • I ~ . i ;..' :'.,: I)' : ; " • 

,:,~'lItiat'iihe:n_nd.under the"heild'Taxeil<onlncOOie' he reduced by Be: 100." 
;>j ;:":.-it::': '; .,; I, 'I. I : I, • 

:'(ll,co~sid~ ipy~ tosom.e exten~ fortU;D&teiD.!the lCireumstances in wbicta-
I .1\oIll ,allowed ,tp mOV8c thjs .cllt.. Had ,be Bntlget been proposed by aD" 
I~)Nr~ItJlc.911,Mm\~t' j~sPQP'iJible,- j;Qntlti' BOUIBe;I;)1 'sheilld ,hove .felbh 
som~ p1I.tur,aJ hesitation. in _ m.~ t.he: criticisms _ which I propose toO make 
o()£,Jp~, j!W:<l~7tI!-1( IH~pQ,,~I~ .in_·,_,cas~; iLsllouW'!!IJ6'occused: ofi~l: 
rll:c,il,l,llmat~rs Uito. ,this I HUelJtion. As ,the, Honourable: the Finance Member:; 
is.j~t. ~s.mucq ,a ~ritJ,,;lhel"' ~ I_,8IJ\f.: I_ .hope ilie <H.6use will not. 8IOOuate me ; 
iffJ,,~ak~, -tq,e crij.icism: tJJ .. t: the iJ1Come~te.:x.-;ptoposals~' which we i:tJBWJf; 
'b~e~s.. ;:w:ilLtal~ ,Y~. he!l-~Y ;apd; -UJ).d.uty heavily ion the -EUropean aiMl-.: 
.AP.£lo~UWi~ eOlllJllunijiy:·, : l ~':l~·,·will :!be~d- ,tAat' Eunipea.ns- and(! 

Ango~IndiaD$ suffer from. a -pooul~aritythat they' are ,- forced. to inaintain' a'; 
m,inimum standard of living, which ;is very much higher than that, whi.s'· 
is, .forced upon tbe Indi8<tJ,. I should no~ like it to be thought that I welcome 
a.}·ef~e_ tp' the low standard of living -among IndianS. - It should be' 
pa.t~nt to.~"etprone that, the smallest increaBe in· pureliasingpoWer llmODg 
!uPiaus ~llibe v~ry weloo!De t~ _us, not only for itself but for the great 
lJl9l'~e _ m our, tr&de, Whloh WIll result therefrom. But the fact doeS 
re~ain th~ our cost of. living is~oubtedly:higher than the cost of living' 
of, the: .In~lan. ~ut, fC¥' a,ii tlrat".we pay inooDle·tu on e!!l:aetly th~ same; 
s~e.as- t~y do.: .. ,It .w~l.probably~be agreed thatbne Of the' .canons of ~oocl: 
t~~t~~,.iS tha~ithe m~denc.e ofthe.tax,shoulcl fall in a manner which is' 
-Cop:u.n.8P.Sl,U'fI,,~ -wl.tq thea~ili~y W PRY ;:.-the ability-to pay taBu,: I bHieve;"( 
oWiy. be mewrllred: by ~e,~e~ between, the iheome and the Clost of" 
S~p'~lstEl~I; ~nd. ~n, our :c~se I~be Qost of $ubsiat.ence must' include tbose-1 
e~~;J;Il+,:,~peJ¥le9:,tor.1Yllicb.w.-e.8jreput.r,in .aooumulatl:llg such a sum as ""J 
:,,abJe -psl~~):iv~:,1f:it,hout '.work''Y~n WiH$ire fromqi:l.dia. 'ThroUgtloufP' hJHi ~9..W.Jf!dt\~~~~WtP~JP!Il!t.~~gM7~ ".Ql'elOlfW di1l8l'e~ce b~Jeal'r 
~) -W-Cj:)~~ 1. ,¥p~, ~'ls.r'!~ <?~ lljU~II~~oer th.~: idle -r Indian) ( !·1fhif!l:' stllt~'T~I 
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[\Mr. L. V. Heathcote.] 
affairs seems to me to be extremely obvious, so obvious that it would 
justify a special differentiation being made between the European and 
the Indian in some such way as is already accepted to be necessary for 
the Hindu -undivided family. But I have no intention of asking this 
House to join with me in making an appeal to the Finance Member ro 
re-arrange his income~tax proposals so as to grant us special treatment. 1 
will wait -for the day to come when the Finance Minister is an Indian,-
responsible to this House, and then the claim will be made, and then I 
have no doubt that it will receive the consideration which it deserves. 
But, if I do not intend to complain that special treatment has not been 
allowed for the European compared to the Indian, what is the objent of 
my moving this cut? Well, there are two objects. One is to ventilate-
the _ grievance, which I feel very strongly, that the income-tax proposal& 
will affect a very large section of the population of this country, and 
-s~ondly, that nQ attempt seems to have been made at all in framing the 
Bu~et to tap new sources of revenue, so that the burden of taxation 
may be spread as widely as possible and, in these particular circumstances, 
in as desirable a manner as possible. I am afraid that when dealing with 
a matter 011 this nature, it is impossible altogether to refrain from quoting. 
figures, but I hope to be able to mak~ my points with as few references 
to figures as possible. If Honourable Members will refer to pages 8 and 
9 of the Explanatory Memorandum, which was issued by the Financial 
Secretary, they will find that, on the basis of the existing scale of taxation, 
and allowing for the reductions in income, which are inevitable in these-
times of depression, the net sum to be p/rid in income-tax in 1931-32 is 
expected to amount to Rs. 101 erores. The increased yield from thil Jlro-
posals now before us, as can be seen from page 44 of the same Memoran-
dum, is put at Re. 4! crores (4·54 crores net.). This represents an increase-
of 44 per cent. and means, in fact, that incomes are to be taxed on the 
average by 44 per cent. more than they are at present. If we turn to the 
increases proposed in the various grades, we find that in the first grade, 
that is, on incomes ranging from Rs. 2,000 to Rs. 5,000, the increase is 
from 5 pies to 9 pies, an increase of 80 per cent.; whereas in the second 
grade where it is from 6 pies to 11 pies, the increase is as much as 83 1/~ 
per cent. In the third grade the increase is from 9 pies to 14 pies, an' 
increase of 55! per cent. In the fourth grade the increase is 60 'Per cent. 
and in the fifth grade the' increase is 46 per cent. It is only in the ~ixth 
grade, where the incomes are from Rs. 30,000 to Rs. 40,000 that the incre:\se 
drops actually below the average increase on all incomes. The intentbn 
is admittedly that, with the increases that are proposed for super-tax, there 
should be a fair and level gross income-tax increase to be paid on aIr 
classes of income. But I think the figures that I have quoted sho\\1 quite 

. clearly that this increase is neither fair nor level and, in fact, it 3its the 
man with a small inoome very much more hardly than the man with a-
high income. That this is thl' case, can be proved further, if it were-
necessary to prove it, by reference to the income-tax which would be 
realisable in India compared to England. If we take as a representative-
case a married 'man with 2 children in both countries, we find that with 
the present proposals a man in India with an income of Rs. 2,000 R vear-
~hich is the same as £150 a year, would pay an income-tax of £7; whereas 
In England he would pay nothing. In India, if he earns an income of 
Re. 6.000 a year or £875 a year, he wOuld pay £21·10-0 iii. income-tax; iD 
England he would pay nothing. In India, if he eams Re. 10,000 a vear 
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or £750 he will pay £54-14.0, whereas in England he would pay £34.. I 
think. it' will be accepted that England is one of the most heavily t!l~ed 
countries in the world, probably the heaviest. And the standard of hVlllg 
in England, even amo~gst Western countries, is high,. at;td here in India 
the standard of living IS very low. But we find that It IS only when we 
reach incomes of Rs. 15,000 a year that the taxation in India is lel;s than 
,~hat it is in England. So, I hope that with this explanation of what is 
implied in these proposals before them, Members will agree with me that 
it is nothing but proper that we should voice a very strong protes~ 10 the 
Government against their proposals, on the grounds that they will hit a. 
very large section of the people of this country, not ?DIy heavily, b?t undul! 
heavilv. If I remind Members of what I have saId of the peculIar condI-
tions 'in which ]luropeans and Anglo-Indians live, they will realise with 
what dismay the present proposals have been greeted by our countr,vmen. 
But it is no use criticising Government's proposals, however iniquitous-
they may be, unless we are prepared to indicate quite clearly in what direc-
tions we think that their effects can 'be ameliorated. Although in moving II. 
cut on the Income-tax Demand, I am perhaps not entirely in order in refer-
ring to possible amendments, which might be made, I think the House will 
agree that the longer the time we can,. give to the Government to revise 
their ideas, the better reception is likely to be given to constructive amend-
ments when they actually come to be made on the Finance Bill. And s0-
I hope that the House will allow me to indicate certain directions in which 
I think proposals could be ·made. 

The first suggestion, that I have to make, is that a system of relief 
should be introduced by allowing the first thousand rupees of income to< 
go free. This would be of very great benefit to the poorer classes in 
India. I do not want to take up the time of the House in quoting figures. 
but Members will understand better if I do quote one or two. If we take 
a man midway between the Rs. 2,000 and Ril. 5,000 level in the first grade. 
that is, a man drawing Rs. 3,500, today he pays Rs. 91-2-4. Under the 
present proposals he has to pay Rs. 164-1-0, an increase, as I have alreadv 
said, of 80 per cent. But if the first thousand rupees of his income were 
allowed free, he would only pay Rs. 117-~-0, an increase of 28i per (!ent. 
In the second grade, the increase, instead of being 83 1/3 per cent., BS is. 
now the case under the present proposals, would be reduced to one of 
60 per cent. and in the third grade would' be reduced from one of 55 per-
c~nt: to one of 34 per cent., and the larger the income the smaller the 
sIgnificance of tne relief. Alternatively, we can have and in many ways 
it ~h~ be regarded as a better proposal-the first. four grades reduced by 
2 plel; In the rupee. Th~ first proposal of allowing the first thol1S8nd 
rupees free would, I beheve, be more expensive than the second ene. 
These are the proposals which I have to make to reduce the heavy inci-
dence of the tax. 

But ~f the income-taxes bear unduly heavily on certain classes (,f the-
commun~ty, there seem to me to be some classes which escape pp.rha;>s 
u!lduly lightly. I would refer first of all to those sections of the oommu-
Dlty who draw their income from land. 

Diwan Bahad1l1' T. ll.angachariar (South Arcoe cum Chingleput: Non-
Muhammadan Rural): Why don't you buy land? 

. Kaulvi .nbunm~ Yakab (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Don.t they pay l~d revenue? 
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·1It~·L. V~J1ea\hcOte: Well, I agree with the view which ha;; 'been 

exPleSBed by the Taxation 'Inquiry Committee that there is no justifies-
tion.."fQl' the continuance' of. the presen~ s;ysten,:, in which· India is uniqUe, 
namely, of anowing agricultural incomes ~o go free of incOme-tux:. I can 
at least a.ppreciatethat, with the Government constituted as it is at present, 
th-Ei Honourable the 'Finance Member would be unlikely to risk a' break-
down of his Bill by the introduction of such iii controversial measure flS 8 
tax on income!; derived from land. I do not propose that such 1\ measure 
:;h.Q~ I~in~ced .. But,. ~ere is .another side' to ,this question, which I;· 
think' },\;i;iuld not give rise to so . much controversy, and that is, 1 think, 
that income arising from land should he taken into account ,,·hEm fiXing 
the. grade in which . an ,assessee should fall for the purpo"!e of taxing his 
income which is not derived from land. If we keep before 118 thflt the 
incidence of taxation should be commensurate with t,he ability to pay, I 
hcipe that Honourable Members of the House will agree thatt a man draw-
ing, .say, alakhof ,rupees a year from land and having & subsidiary ir.come 
ofRs: .11),000 ,should ont-hat in,come of Rs. 10.000 J»ly more than II man 
whose' sole income i~ Rs. 15,0000 In the one case. t.he man if; l!n" 
douhtedly rich; in tue ,seCond case, 11.e is by ll(j means ·rich, 'and' ~~et while 
he has an income of a lakh of rupees a yearfrotll land, he phovs at· R lower 
raieon his RH. 10.000 rderived from· investment·s than hi!'. las!" fort.unate 
fe11Ow;w110 ·~~Geives.p~y.a. total'income of Rs. 15,000. . . 

. t have' h~ard it said thnt a change of thl~ inature: Would 'bHrig: in· ,-C'i-j 
little revenue to t.he Government. It. may bring in very little revenue, 
but that: do.es 'nM seem tome .to·be an adequate reason for not getting 
suep. revetiue a8ft does briilg,in .. "Little drops of water, little grains 0f 
sand make tpe ~ mighty ocean, etc.' , 

.1n ~otber respect,' it~eems that the Honourable the Finanee Member 
is 'alJ9WiIl,g. pne -section of the· country, to ~t oft more lightly than many 
ot~"8~, -and.t.hat is in his having made no proposal to reduce the level At 
w~~~ ~einCfPines: of Hindu,.undi.vided families become liable to super-
ta~~ .. ',rhat'leveU.ociay)s Rs. ·75,000, and· since it is proposed to reduce ihe 
le~et of other seCtions of the pop1tlat4on~it is proposed to reduce it from 
Rs.-, 5(),()()(t to .Rs.30.QOO--I certainly ~eve tha.t it 'would not· be -o~ 
wUre "than 'just to ask the 'Hindu undivided families to have their level re-
d~¢.eft ~ ~s., 75..ooo·to~. 45,09j)., I think Hoaourable' Members would 
be'"'Sul-p'rised at .the extraordinarily small number of Hindu undivided 
families that p"y super-tax. If they will refer to the Central Board's 
Bepprt,_,()~)J1,CODle~tax lor tl1e- y~_lm.30,· t;l1ey will .find On page 31 that 
t,here~ere'only':880 Hindu undiVided fa.mili~s who paid super-tax, I\nd in 
the tir8t grade of Rs. 75,000 and over, there were onlv 148 familie<;. AI-
th()~h,J~~ay.~be ,tbat_B lowering of~' level· .... ould ;notbring- in lnore 
than OR, few lakhs, still we cannot afford to disregard even a few lakhs in 
the present. very ~ifficult circumstances~ 

Th~se . are constructive proposals, in regard to altering the IlctUa.l 
incc>ll?:e-~ax proposal!;! .. So, l am brought to my other point, and that is 
that the Honourable the Finance Member -seems to have made no' '~ttfllnpt 
at alloto t~~, n~".':~urces. o~ ~~en_ue~. ) htJ.v~.JlQt b~"P ~1~:.tQ!iAf f!!~e 
ne~;.Sburce of -'1"eVetlUe' whic1i~ it 18IDt~nded JQ e1q)19re in. Ui1s :Sudget. I 
think that a casual outsider; ~o did not know the Honourable the Finnnce 
)'Iemb~r Wr. the :~arcJrwp,rker'IWd:, $l,aT&·~ver ·thaH.a •• '1mIId 'htNe :thoUi/hii 
that his 13ua$tet proposals had ~'~·witb.in about ,·a.utioor· of ,malring 
his speech. He has dipped his hand more heavily into the pockets of those 
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who have beeIl paying 'Id 'lly arn;aay, but has made no attempt to dis-
·~over who al'8 Dot at. present paying tlteir -fair share of the burden. I 
oelieve it has been said that in times of emergency the Honourable the 
Finance Member would not be justified in introducing n~w me68UfeS of 
taxation in case in the haste of their introduction they mIght fall unduly 
heavily ~n certain '.llasses and illStead. that it is better to accept .the D~) 
:system as the best one and merely to increase the rates of taxatIOn whieh 
'are levied under it. 

Another objection raised to introducing new sources of revenue is ~hat 
in the early stages, the cost of collection is too great. I do not k~ow 
whether the Honourable the Finance Member holds to either of these "news 
,und if he does, I should be very chary of setting up my opinion. aga~st his, 
out actually, for what it is worth, I take exactly the OPPOSIte Vle~. I 
-think it will be agreed that the wider the basis of taxation, the more likely 
is the system to be acceptable; the more wide the basis of taxation, t~e 
:smaller the tax in any individual case, and if the tax .is small, any unfair 
.Ulcidence which it .places upon particular cOmmunities is reduced. If 
we take the income-tax as a fair example, it has fallen undoubtedly unduly 
heavily on the European community from the day it was introdu~ed. 
While the incidence was light, I do not think that any of us would C8l'e 
to raise any particular protest against it; and so when large sums have to 
be raised, I feel myself that the greater the number of new taxes which 
ean be introduced, the smaller will be the wllairness with which they will 
la11 on particular classes of this country. 

Another advantage of introducing additional heads of taxation in times 
~f emergency is that experience is gained in the working of those new taxes 
110 that should the time come, as it very well may, when those tax-payers 
ere to be called upon to subscribe a larger portion of the country's revenue. 
we shall know, and the Government will know. better where they fall unduly 
heavily and where amendments of the tax can best be introduced. Thill 
seems to be 'Pat"ticularly important at the present time. An assurance has 
been·given in another place that these income-tax proposals are only tem-
porary and we mo.y expect to see a reduction, perhaps next year. But do we 
lnaw that next· year the position will be any better? Trade depression is 
likely to remain just as strong for at least another year, and shOuld India 
'Suffer from a bad monsoon-we have not had a really bad monsoon for a good 
many years-there are the prospects of another large deficit. We shall ask 
the Finance Member to redeem his promises and reduce the income-tax. 
but he will be able to replY tIlat t.he causes for the deficit could not have 
been foreseen oy anybody 'and in those' circumstances it is not fair to ask 
him to redeem his promises. In the meantime another year will have 
gone by; new taxes have not been int.roduced and if it is difficult to intro-
~uce them this year, it is not likely that it will be any easier next ye:ll'. 
:And· so I com~ to the possibilities of r.aising revenue under new heam., 
and I really mIght only refer .to the Taxation Inquiry Committee's Report, 
where seve~l heads are mentIoned as likely to provide some extra revenue. 
'The suggestIon has been made that pan leaf should be taxed and that I 
find hss been .dealt with by the Taxa.tion Inquiry Committee along with 
tobacco. POS81bl! eo small acre~ge tax could have been introduced on pan. 
I have had no . tIm~ to. a~cert.am what the acreage under pan is in this 
'COuntrr, ·but I Imagme It IS fairly large. Another suggestion that has been 
!Dade 18 .that aerated waters should. be taxed as they are at p~esent tued 
m· England. by means of a. label fixed on the mouth of the bottle. 

R 
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:Madlvi :Muh~ad Ya.kub: Butter and eggs also. 

:Mr. L. v: Heathcote: I do not know if they are taxed. 
:MaulVi :Muhammad YaJmb: They ought to be. 
1Ir. L. V. Heathcote: Possibly to introduce a tax of that nature would 

necessitate finding a very large staff to administer it, but it would be a com-
paratively easy matter in my opinion .to tax the cylinderEl of compressed' 
carbonic acid gas used for making aerated waters. Another suggestion has 
been ma.de that an excise duty should be placed upon matches. As we all 
know, that has been considered before and turned down on the ground 
that it would lead to the springing up of a. large number of manufacturel'B· 
of matches in Native Sta.tes. As a permanent measure of taxation that 
would I believe be quite sufficient to put it out of court, but as a tem-
porary measure, and definitely as a temporary measure, I doubt if it would 
be worth anyone's while to invest large sums in building factories in Native-· 
States in places which are not situated so that the production of matches· 
was economically justified without the tax. Death dut.ies were also men-
tioned by the Taxation Inquiry Committee. 

:Mr. GayaPrasad SiDgb. (Muzaffarpur cum Champaran: Non-Muham-
madan): Why not a tax on foreign cigars and cigarettes? 

JIr. L. V. Heathcote: They are taxed already. I think I have Said 
enough to indicate at least some lines upon which further revenue might. 
have been introduced which would more than compensate for modest 
reductions in the income-tax proposals'to which my community very 
strongly object. With these words I mOTe my cut. 

Diwa.n Bahadur T. B.a.ngacbariar: Sir, it is better that I should inte~ 
vene at this early stage in order to indicate what view I take of the pro-
posals of my Honourable friend. The net result of an analysis of my-
Honourable friend's very lucid speech iss mixture of evil and good, more-
of evil than of good. Sir, he began very well. I am quite in sympathy 
with the first portion, of my Honourable friend's speech. It is a very-
excellent proposal, not only excellent but it is a very necessary proposal,_ 
in ca&e the increase in the income-tax is to go throguh this House at all .. 
But'that is a different question~ In case the increases tlo corne into effect 
at. all I quite appreciate the force of the argument of my Honourable frien4 
with reference to the first portion of his speech, namely, to remove all: 
undue burden on people having moderate incomes. That is the best portio .. 
of my Honourable friend's proposals; but like all thinga coming from that 
quarter we have to look at thing", with suspicion, and although the position 
is rendered somewhat difficult on that account, I have no hesitation in-
saying that I am not prepared to cast my vote with him on this motion .. 
His suggestions are so farranging, so important, so vital, that it is h8.l'dly 
necessary that I should follow him into that wide field. There are one 01" 
two things which he has mentioned about which perhaps' I should speak 
out. He has dragged in the joint Hindu family for more treatment ati the 
hands of the income-tax authorities. If he were a member of a joint 
Hindu family a.nd came to live in a. family like tliat, he would realise the 
difficulties of the joint family life.. In fact his ideas of the standard of 
living among Hindus and Muhammadans in this country nowadays seem 
to be somewhat out of date. Following the vicious example -of my friends, 
the Anglo-Indian community in this· country, our standard 9f livibg' aJ.so has· 
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one extravagantly high, but it has~ot lJ:>wered in ~thermattersw~ich 
~sed to affect us before. Our ceremODles and ceremoDlal expenses contln~e 
on a much largersca.le than they used "to b~. One would have thong t 
that when we blindly imitate the West in theIr manners and customs ~ 
mode of life, we should drop these things. But unfortun~tely we take the 
vices of the West and continue what may be called the VIces of the East. 
So w.e indulge in both the vices of extravagance. Now, we take coffee 
abundantly-I am speaking of the southern portions of t~e count~. Coffee 
it! not much favoured in this part of the country; partIcularly In Bengal, 
they take tea twice or thrice or even more ~imes dUrID.g the day; a~d when, 
I hel1rd that five rupees pel" head was paId for tea In N ~w: DelhI at the 
recent celebrations, I thought it must be a very costly affaIr lJldeed. 

An Honourable Kember: That included whisky also. 

Diwan Bahadur T: BaDgacbari&r: Then again after the introduction of 
this hire-purchase system; the people who ord1nari.lJ: cannot afford motor 
Qars, go in for them, and so really the standard of ,li~lDg ~ go~e ~p. ,My 
Honourable friend is' labouring under a very great mIstake In thmking that 
our standard is in any wP,y less than: the,irs. Extravagance' is, writ large 
Q.ot only in Government circles but in domestic circles. (Laughter.) I 
tI1ink it is So vice which we have caught from the West. 

The position of the Hindu joint family is not so happy as my Honour-
able friend thinks. I run a member of a joint Hindu family: • I am the 
head of it, and I know the difficulties and where the shoe pinches. 

As regards land, it seems to be a thing which everybody has a desire, to 
have a go at. I wish my Honourable friends opposite who make fo~unes 
in commercial ventures (Members on the European Benches: "Questioll") 
would invest in land. I will gladly give them a share in my land which I 
have purchased. . . . • • . 

](ian Muhammad Shah Baw&II (West Central Punjab: Muhammadan): 
I. am quite willing to sell my lands to them. 

Diwaq Baha4ur T.,ltaDgachari&r: If my friends will go there and get 
. ail experience of the difficulties, the practical difficulties which 
we a.re exposed to, then they will know. Of course we have 
no other source' of investment, and we are obliged to invest 
in land or Government securities. These are the only two things in which 
we indulge. But look at the difficulties of the landlord. I am speaking 
~t. of the ,big ZeIn:indars in Bengal ~d Berst or elsewhere: possibly our 
friends who come lD contact only WIth such big people confuse landlords 
with those landlords. I am speaking of the ryotwari landlords, who form 
the b~lk o~ the a.gric~tural population, living on agriculture in the country, 
espeClallJ lD my prQ~ce. Look at the difficulties :they have to face: the 
freaks of the season It may be = as we eall it, the athivrillhti or the 
anavrishti: either it is too much or too little: eitb.er it is timely or untimely: 
we have to depend on the ra.ins, and I do not thin][ the Finance Member 
suffers so much from the vicissitudes of the monsoon as the man on the 
land does. Our irrigation sources give a Jot of difficnlty. The village 
communal systeirihas ceased to exist and work: and as regards the internal 
n:ngatio~ c.hanIl~ls, t~e Go,!ernment saY,"It is yo~ duty ~o repair them", 
so that It 'IS no. man s bUSIness to repaIr these mlDor irrIgation channels 
and it is a hand-to-mouth living which these people ~ leading: each m~ 
I 
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[Diwan Bahadur T. Rangachariar.] 
just trying to repair a little bit ip frQnt ,of; his .fiel~, while the supply is 
very scarce, inadequate, untimely and unseasonal. Then again we have a 
rigid system of land revenue settlement. Does my Honourable friend know 
that Government take 50 per cent. of the nett yield of the land in the shape 
of revenue? Does he know how it is calculated? They take one field -m 
the village, carry on experimental cultivation and then say "Here it is; this 
is to be taken as the average yield for the whole village", and then the 
assessment is fixed per acre and then you find on a particular classifica-
tion or calculation the price of grain is fixed and then the permanent settle-
m.ent is fixed for thirty years to come and revised once in thirty years; and 
then again the revenue is collected in' four months in the year at a time 
when perhaps it will be most inopportune for the grower to sell his produce 
and he has to resort to the money-lender in order to pay the Government 
revenue and borrow at high' rates of interest. Added to that, as I have 
already said, there is the difficulty of finding labour. Agricultural labour 
is getting more and more djfficult to obtain, especially for villages situated 
near towns. Towns attract labour much more easily than the villages. 
Then again there are the vicissitudes which affect our cattle. Has my 
Honourable friend any idea of the losses occurring by rinderpest and other 
diseases? This ~ ear I lost nearly two dozen head of cattle, and substitu-
tion means 60 much money. In that way it goes on. Our difficulties are 
many; they are inevitable necessities which we have to face and therefore 
it is no eallY matter to say "Very well, let us try land." If my Honour-
able friends who make the suggestion will actually hold the lands under the 
ryotwari settlement and live under the rigid ryotwari revenue system, then 
tiPey will realise our difficulties, and they will not so readily come forward 
with stich suggestions. • 

The other source of revenue which my Honourable friend mentioned is 
pan or what we call betel leaves down ilOuth. If the poor indulge in any 
luxury it is the one betel leaf which the labourer can get, if he can, at the 
close of the day, or immediately after meals, with a small bit of betel nut. 
Very few people get even that: they cannot efford it. Have you ever seen 
children of labourers and peasant proprietors go to the wayside shops in 
village parts? They take three or four pies--I mean the pie which is one-
twelfth of an anna and llot the pice of these parts--and with one pie they 
buy kero&ene oil, with another some chilies and tamarind occasionally and 
with another a betel leaf: they live in that way: they are not able to make 
both ends meet and you are going to deprive them of this betel leaf which 
is considered essential. On marriage, festive and other ceremonial occa-
sions, it will be considered most inauspicious if We do not distribute betel 
leaves and nuts to our guests; if a guest visits Our house, just 8S you offer 
a cheroot, we have ~o offer pan; ladies of our households would consider 
it an insult to send away a visitor without pan. It is not a mere 11lxury 
as you think it is. It is one of the most dire necessities of our domestio 
life, as it has been ordered from times past; so that if you are going to 
tax it, who are the people who will be affected by it? It is the 'poor people 
who already cannot find enough clothing and enough food to' eat. It is 
these people who will suffer. . 

There are various other suggestions which my Honourable friend made. 
This is not the time to go into them. I do not think he was serious in 
many of those suggestions and I do not think I should take the time of 
the House by discussing them in detail. 
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I wish to make one remark about matches. . I have notice~ .recently 
that a sort of monopoly is- being created in favour of one s~dicate ~om 
one country, which is not England, I think, . called t~e Swedish SYD;dicate 
or something. I see ~t is very busy erectmg factones all o!e~ India. and 
;acquiring a monopoly m the manufacture of matches and drivmg out the 
smaller manufacturers out of the market altogether. Whoever is in charge 
of industries-I hope he is here today-I hope he will take note of the fact 
and see that the indigenous industry in the han~s of s-mall ~cenane~U8 
manufacturers, who cannot find the big capital which other foreign countrIes 
can put forward, is not hard, hit. I want him to take note of that fact 
and see whether he cannot levy some sort of royalty from th~e manufac-
turers so as to see that we really get the benefit out of thIS monopoly 
which this syndicate is ~ow acquiring all ov~r India: I ~hink they ~ 
going to get a monopoly Just as other companIes have acqwre~ m~>Dopolies 
in oil and other things. I am afraid the small manufacturer IS gOIng to ~e 
driven out, and I give this word of caution to the Honourable Member m 
charge of Industries if he can take note of that. Therefore, Sir, without. 

entering into the details of the other suggestions made by my 
12 NOON, Honourable friend, I am sorry to say I cannot go with him in 

the lobby if he presses this motion to 8. division on account of the mixed ' 
motives which he has got. . 

Kr. B. P. lIody (Bombay Millowners' AS80ciation: Indian Com-
merce): Mr. President, the reasons advanced by my Honourable friend 
Mr~ Heathcote in placing- his token cut before the House, particularly his, 
opening remarks, are of such a character that it makes it rather difficult 
for me, alid I presume for my friends on this side of the House' as well, 
to be able to 'say at this stage whether we are going to support this motioil. 
But, Sir,' the token cut, I presume, throws open for discussion not only 
the proposals for income-tax and super-tax which are before the House, 
but also the whole policy underlying' them, and accordingly I shall make 
a few observations on the general question. As I am going to criticise 
sharply the Honourable the Finance Member, I will begin by saymg that 
. he is entitled to a certain measure of sympathy in that he has perpetually 
to dive his hands into other peoples' pockets. I think he is also entitled 
to a. certain measure of cons:deration, because ;t is obvious that no matter 
what proposals he places before the House, they are sure 'tc meet ",ith 
,hostility and criticism from one section of the people or the other. But 
when I have conceded that, I have conceded practically everythina that 
can be said in favour of the proposals before the House. I:> 

Sir, I regard these increases in income-tax and super-tax as extraordi-
nary, and I doubt very much, whether in any country, except perhaps in 
a grave national emergency like a world war, increases of this character 
have been proposed at one bound. As my friend the Mover pointed out, 
on the smaller incomes the increase is something like 80 per cent. On 
the next grade also it is much the same I ask my Honourable friend 
Whether he thinks that the taxpayer has an unlimited cf,p'3.city for bearing 
the burdens which he chooses to impose upon him. I do not deny that 
the Honourable the Finance Member has a righi. to look to the cOInmer-
cial and industrial classes when he want·s additions in taxations, but he 
must guard himsel! agai.nst, falling _into bad liabit.s. If in the past he has 
be~n allowed t~ dive WIth a certain amount of ease into certain pockets 
he must not thlnk that 'he can always go on putting his hands into those 
pockets and expect to get ·what he wants. -, , 
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My mend Mr. Hea1i1oot.e poinW out how the incidence of tulltioa 

in· England is in certain respects .uch lighter than what is now pl'OflOS8li 
in India. . I do not want to go mto t.bose figures over again, but 1; wo~ 
like the House to understamd what are tbe various allowances and Taliefa 
-allowed by. the income-tax authorities in EnglaDd and which ne not 
allowed here. In the first place, there is an allowance in respect Gf 
what is loiown as "earned iDCOIIle".ODe-si.xtb of & man's moome is 
allowed before his assessable inoome is ascertained. Then, Sir, there 
are allowa.nees for ag.e. If a man is over 65 and if hiil income ie. not 
over £500 there are certain allowances. Then there are w.hat are knOWII. 
as persooal and family .allowIlillCe&. A baehelOl' has an a.lloW&DCe IfIif 
£135, and & married IB811 ~5. '!'he taxo.gatherer in iRagl8llf has. 
certain amount of sympathy which is very natural for the man who 
has a Wife. Then, for every child there is an ra.l1owance; for the 
first ehild there iii an allowance of £60, and for the others £50 is 
allowed. Then again, Sir, if a man is not blessed with a wife and childrea 
but happens to be aftlicted with a. housekeeper (Laughter), even the 
housekeeper excites the symp9Jthy of the authorities, and there are ('ertain 
deductions permitted in the case of the ht'usekeeper. Then of course those 
who like the poor are always with us, vis., dependant relatives, they also 
.eonunand a certain meastml of sympathy, and .deductions aIle a;Howed in 
.respect of those people. Considering all this, it really comes to this, that 
a man with a modest income is much happier in England than he is in 
India, and when you consider that in England they make almost a speciality 
,of .taxing incomes, even they recognise that for certain classes of mcome 
.the incidence should be as light as possible. While we have copied the 
EilC&Illple of England in the matter of the heaviness of our emctions, we 
have failed to afford relief to those classes who would be mOst hSl'd bit 
by such taxation. Therefore, Sir, when the Finance Bill comes up, it 
will be a matter for consideration how far this House is prepared to support 
the Finance Member. This is not the place, this is not tJae occasion at 
any rate so far as I am concerned, to indicate to the Finance Member how 

. he should make up the deficit in the Budget if his proposals in respect of 
income-tax and super-tax happen to be thrown out. or very considerably 
modified. Certain indications were given by various Members in the 
course of the general discussion on the Budget, and this is not the time, 
I submit, for a repetition of those arguments. I feel sure the House will 
be well advised in not allowing the Honourable the Finance Member to 
commit these exactions on classes which have been heavily taxed in the 
past few years, and if Government Bre to be compelled to' look in other 
directions for finding their revenue, this is the occasion on which by the 
unanimous vote oj this House, at any rate by tlH~ unanimous vote of this 
side of the House, they should be compelled t,) do so and to reconsider 
their policy. 

I would like to take this opportuni.tv to brlDg forward two matters 
which are causing much soreness to the public in connection with the 
income-tax. I have b~efly referred to one of them, namely, the oo.rrying 
forward of the losses, mmy Budget speech. I want to ask th~ Honour-
a.ble the Finance Member whether income-tax is intended to be a tax on 
inc~me or on capital? If I make Re. 5.000 this year and I happen to lose 
~s. 10,~ the nen, the Income-tax ColJeetot will have ilo compunction 
m pouncmg upon my Ri. 5,000 made this year, but next year when I have 
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lost Rs. 10,000, all that he will do will be that he- will let' me' off any 
taxation. In other words, while I have made a loss in iihe two y~ars of 
"'Its. 5 000 the Government will have t.axed -me in respect 'of an mcome 
of Re'. 5000. In other words - the Gov.erm:nent are a sleeping partner, 

..and a major partner too, in my' profits, aDd they disclaim ~ll -responsibility 
for my losses. I want to. know by what canon~ of. fal~ess, by what 
principles of taxation the Fmance Membt3r can pOSSIbly JUstify such. a state 

-of things. In India, Sir, we have a ~tock excuse,. an excuse whIch. has 
done service to the Government of IndIa for generatlOns upon generatIons, 
and that excuse, Sir is that they have no money when they are raIled 
l,lpon to set right a w'rong or to remedy 1m obvious anomaly, such as there 
is in this case. 
(At this stage Mr. President vacated the Chair which was taken by 

Mr. Deputy President.) 
Now, Sir, if, as regards the carry forward of losses, the justice of which 
tihey admit, their excuse is going to be that revenue considerations do 
not permit them to give this relief, I want to ask whether it is really 
their intention to give the relief at a time when they know that their 
-revenues are not likely to suffer. 

1Ir. B. Du (Orissa Division: Non-Muhammadan): What is ~he Bri-
-tish prsetice? 

lIr. -•. P. KodJ: The British practice at first was that the average « three years' profits was taken. In 1926, the law was altered, and the 
loss of one year was allowed to be set off against the profits of the succeed-
-ing six years. Now, I want to remind my Honourable friend the Finance 
Member, that this adjustment, this relief was given at a time when reve-
nue considerations should have inclined the authorities in England to 
refuse the relief. 1926 was not at all a good year for the British taxpayer, 
snd even then the Government at home thought it right to afford li relief 
the justice of which nobody could -dispute. Here, in India, whenever we 
"have a situation like this, all that the Government do is to say "Well, we 
oannot afford to do justice, because we l:..ave no funds". I have an idea, 
Sir, that the Finan~e Member will come forwartl with a proposal for this 
-carry forward of losses only when he is sure tbat that carry forward is not 
going to tear a hole in his pockets; in other words, when normal times are 
restored and there are no losses to be taken into calculation in the adjust-
ment of profits, then I suppose the Government of India will come for-
ward with a proposal for setting the matter right. I am COlrlirmed in that 
view by what has taken place in connection with the company super-tax,--
an altogether unjust tax, again, because, among other things, it is m the 
nature of a double tax. The company pays over an income of Rs. 50,000, 
and if I am a large shareholder and my income is lia.ble to the super-tax, 
I pay over again on the same amount. Now, the injustice of this double 
tax was recognised by the Government of India. years ago. One reference 
which I can get hold of relates to the vear 1925 when Government 
aeclared that when tJ,Ie revenue would permit them t~ do ao, they would do 
awav with this tax, or atanv rate, they would consider the advisability 
of doing away with - it.. Since 1925, have they hatl no opportunity of 
carrying out this undertaking? It really comes to this that in normal 
~'ears, if not years of surpluses and balanced budgets, they have no monev 
-for doing away with the tax: in a year cf stringenl'.Y, they have again no 
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money for doing away with the t&'l:. I want !o know whether the Gov-
ernment of India are really in earnest wh~n they tell the public that they 
are going to do certain things at the proper time. My point, Sir, is that 
it is precisely when you are making these large exactions on the public 
that you ought to come forward with measures of relief. I would take 
up even a higher stand on these guestions. Once it is conceded that a. 
certain thing is wrong, it must be righted, no matter what the condition 
of the finances may be. The House will remember how the thoroughly 
in!1efensible excise duty was removed after 30 yeam of continuous agita-
tion. It was not removed for many years because the Government of 
India always had this excuse that they could not afford to forego the 
revenue. I say that that is an argument which ought to be thoroughly 
condemned. I think that, if the Honourable the Finance Member desires 
to meet this side of the House in a spirit of reasonableness, in a spirit 
of conciliation, he ought to come forward with a definite declaration with 
regard to these two points, namely, the carry forward of losses and the 
company super-tax. These are matters on which we do not want any 
longer to have that stock phrase that when the revenues permitted, these 
anomalies would b~ done away with. I feel that the Honourable the' 
Finance Member would do well if he comes forward with 6 definite decla-
ration such as the commercial communitv can fasten on, instead oi these 
vague assurances which are repeated year after year and which amount 
to nothing. I hope that the House will get the aSSJ,ll'ances which 1 am 
asking for, and I hope also that the House will obtain from the Fmance-
Member revised proposals in the light of the criticisms which hav~ been 
advanced against his Budget. 

Kai Sahib Harbilas Sarda (Ajmer-Merwara: General): Sir, while we 
appreciate generally the way in which the Honourable the Finance Mem-
ber has apportioned the new taxation, while we appreciate that the pr0-
posals, generally. speaking, with regard to taxation are good in so far as 
the burden of the new taxation falls ·more on the luxuries of life and not 
on the necessaries, we cannot with equal satisfaction accept his proposal 
to increase the income-tax. It is, however, a matter of some satisfaction, 
and the country will be grateful to him for it, that he has resiated the 
temptation to lower the limit of minimum taxable income, and we are 
glad that he has kept all incomes below Rs. 2,000 free from income-tax. 

The incidence of taxation, as proposed by him, however, falls heavily 
on the middle classes, and men with salaries of &. 170 or 200 a month 
will find it very difficult to make the two ends meet with large families 
to support, with children to educate, and with the ever increasing social 
demands to meet .. 

Sir, why public companies should be taxed at a uniform rate of one 
anna per rupee while private fil'IIlB and individuals have to pay a tax or 
five or six annas a rupee, is difficult to understand, particularly when we 
remember that, if the shareholders and others find that they have been 
taxed at a higher rate than is equitable, they can always claim refunds 
just as private persons do. I wonder if the object is to. give specia.l pro, 
tection to. Europeans who do business chiefly through public companies, 
as amongst them there are 110. individuals o~ priva.te firma. who do businea 
on a large scale. 
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Sir, with peace re-established, with people settling down to pursue 
peaceful avocations of lif~, with p~ople putting their ha?ds. to .the plough .. 

'I).nd all trying to put theIr hearts mto. work to earn therr livelihood~ there 
is every probability amounting to certamty that the Government estlma.tes 
of income under various heads will be largely e~ceeded, and the Honour-
able the Finance Member will not require the additional 14 crores of rupees. 
he asks for to balance his Budget. 

(At this stage Mr. Preaident resumed the Chair.) 

His proposals were framed under ClrcumstaI',ces quite different from 
what obtain now. He was probably aft-aid then that his mcome would 
shrink more and more owing to aggressive boycott and the consequent 
stagnation of business. He must now be hopeful, and we have every 
reason to believe tliat he is hopeful, of [., better outlook for the finances, 
of the countrY, and it is but reasonable to expect that he will so modify 
his income-ta:i: proposals as to bring them more in accora with the changed 
condition of things, and not take away from the general satisfaction anu-
cheerfulneas which the recent peaceful settlement of the Indian situation 
has spread throughout the country. His proposais hit the middle classes_ 
very hard. The middle classes form the brain of the country. They 
direct all public movements in t.be body politic r.ndit ia only meet that 
he should protect the middle classes. And it he protects them from 
undue pressure on life, he shall have done some1hing to ensure peace and'-
prosperity to the country. 

Mr. B. D88: My Honourable friend, Mr. Heathcote, wanted some of 
us to record our protest again~t the high scale of income-tax that has been 
levied by the Honourable the Finance' Member this year. If I would like 
to record a protest, I would record a mild .protest against the F"mance 
Member and I would record a violent protest against the Honourable-
Mr. Heathcote for the revolutionary system of taxation and also the policy' 
of taxation that he enunciated. I feel that I must 'Protest when I feel tha.t 
my pocket is touched. So, also will my friend, Mr. Heathcote. I would' 
like him to suggest alternative methods of taxation by which that 4l crores 
of rupeel'/ can be got. The system of taxation which my friend suggested-
I call revolutionary. I call it most reactionary too. My friend talked of-
the higher standard of living of the Anglo-Indians and Europeans and my 
friend also talked of the low standard of living of the Indians. I do not 
know how my friend lives in Calcutta society and where he lives in Calcutta. 
J apologise to him for my ignorance, but I !'!bould like to know whether he 
has got opportunities of mixing with the Indians, masses and classes and 
of realising the hea.vy reEiponsibilities that are on the shoulders of every 
Hindu and every Muhammadan owing to the joint family system, and-
owing to the traditional system of hospitality and maintaining relations, 
that has been handed down from generation to generation. My friend 
talked of the wife and two children that -an Anglo-Indian or a. European-
m.aintains. We also do maintain wives and children. (Mr. Gaya Pra8ad 
Smgh : - "Wives ''') My friend, Mr. Gaya Prasad Singh, who is a Raiput 
must know if he choose!'! he can marry a dozen princessea. (Laughter.) Does- _ 
my friend know the obligations of the village community system which the~ 
~yst.em of Government thai hIS countrymen brought to India has abolished. 
Ill. many parts but which still prevailEl? My Leaaer, Diwan Bahadur-
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[Mr. B. Das.] 
~'. Rangachariar, just now told us of the heavy responsibility which Ile c~ 
ried as the patriarch of the family and as a big landholder. Sir, if my friend 
Mr. Heathcote, will not drink a second glass of champagne with his dinner 

'owing to the &y'stem of taxation introduced by my Honourable friend, Sir 
George Schul'lter, I am sorry for him. If my friend wants to have two 
bottles of beer and can only take one now, I am.sorry for him. Now, what 
is the policy which my friend advocated? I wish my friend would read 
the speeches of his predecessors in this AS1Sembly when the salt tax was 
doubled. There WaEI glee in the mind of every European. They said that 
the salt tax did not touch the poor and it was a politica.l agitation only. 
Today my friend insidiously suggested that the poor mIlD, has 'nOt been 
touched and he said that the poor man must be touched. My friend does 
Dot read the signs of the times. Pandit Jawahar Lal Nehru: is still there. 
The socialist &y'stem of living must come one day into India. It may come 
ten years hence or 15 years hence, when the income of every man shall be 
made equal. My friend will not earn his Rs. 10,000 or Rs. 20,000 while 
the poor man. is content wi~ RI. 150. What about the poor man who 
gets only Rs. 30 or 40 and has ~(,\ maintain a whole family" The sugges-
tion was made that pan should be taxed. As my friend, Mr. Rangachariar 
said, that is the only luxury left to the poor man. My friend talked of 
the taxation of income from. land revenue. My friend and his pa.rty sup· 
ported very much the Report of the Simon Commission, and I think he 
must have read the various recommendatione of Sir Walter Layton. If he 
had read them, he would have seen why my Honourable friend, the F'mance 
Member, did not accept certain recommendations, although they were sug-
gested by the Taxation Inquiry Committee. If the recommendation of the 

. Sima. Commission, in Volume II, is to be followed, then the provinces 
'Would DOt be able 'to develop theft sources of revenue under the new oJonl'lti-

. tutioa. If the present Finance Member exploits all the resources of taxa-
tioa, thea there will be nothing left toO the provinces in the near future. 
My friend wanted an equitable system of taxation. A real equitable basis 
at taxation requires that theresbould be a sufficient margin for taxation 
in ease of w .. and other emergencies, so that Government can then reach 
those limits of taxation. If this income-tax measure is an emergency 
DMla'$W'e far a year, and if my Honourable friend, the Finance Member, 
guarantees that, within a year, he will by means of the Retrenchment 
Committee or some other means, reduee the heavy salaries which the Indian 
flervices are drawing, then I may be a party to it. I will discuss later on 
when the Finance Bill comes up the method of taxation that he has brought 
in. As regards the t.axation .policy, which my friend advocated on the 
'land revenue, th~ Honoura.ble Mr. Rangachariar has already pointed to the 
heavy drain on land. I may just point out that, owing to the low level 
()f pricee today, the village agriculturist, if he sells the whole of his produce, 
. cannot meet the land revenue. Of course this subject does not fully come 
within the purvieW of my Honoura.ble friend, Sir GMrge Schuster. It 
comes only in the cases of the North West Frontier Province. Baluchistan, 
Aimer-Merwara and other centra1ly administered areas. What ie the use 
of talking of getting more revenue from the land'? If he suggests that the 
agri~U:ituraJ. incomes of big la.n.dholdets should be taxed, my friend, as a 
rept:eSentative of the Associated Chambers of' Co~merce, lmows that the 
'lIubject has been under the consideration of the Government of India far 
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~ery many years. The Government themselves and ~he v~ous Chambers 
of ,Commerce all ove~ IndiA; doubt whether thealsesmng of ,mcome-tax ~ 

, 'cultural incomes IS eqUItable. As far eM I Jmow, the landholders 0 
. =gal have protested that they cannot pay Government revenues. 
''What is the use of talking about taxing this income, when the landhold~ 
<cannot even pay their land revenues as the 'f,armers cannot pay their 
'revenue even by selling their wholeprodnce? Bihar landholders have also 
protested, Sir, while I am protesting against the remarks of my Hono,::-
able friend, I would however ask, "Is not the Finance Mem~er 1~e~ 
touching the pocket of the poor by taxing betel-nuts and spICes 
. Finance Member certainly does not want to leave the poor man. 

An Honourable Kember: 'He is taxing kerosene oil also. 

Mr. B. Das: Sir, I thought that there had been a change of heart OR 
,the !Side 'of my friend, His sugg88tion that there should be an excise duty 

'Ul the match industry is what I would call. outrageouEl, when the Indi&1l 
,match industry is crying for protection. There iEl a rumour in the Preas 
·;that oertaio. English firms have combined with the Swedish match combine, 
<&IlQ I do ItOt know if my Honourable friend has any intere8t in the Swedish 
.Match Company . Sir , I shall never be a part~· to any arrangement whereby 
the Goft'mment should levy any excise duty--except that on salt, which 
~Ja9Wever I hope will go away in the course of a year or two-on any Indian 
.ill.dustry so that foreign industries should thrive. It haEl already been 
'1Iuggested by my Honourable friend, Mr. Rangachariar, that Governmelll; 
-.hould look into the question whether they cannot have a roya.lty out of 
1D.e Swedish match industry. I go further and can &uggest more revenue 
for the pocket ~f my Honourable friend, the Finance Member. This 
~wedi8h Company iEl still importing Swedish logs and timbers, spliDta, 
'Wneers' etc., for the match industry, and the tax that the Government.have 
'Put is llOt sufficient; there should be a prohibitive duty so that this foreign 
'eODlpany should not exploit India in the name of Indian manufacturers of 
matches: Sir, while I welcome my Honourable friend's suggestion for 
'bringing forward the Engli~h system of income-tax, under which a poor 
,family gets a deduction of a certain sum free from income-tax, I was sur-
'Prised that be wants income-tax to be assessed on sums. of Rs. 1,000. My 
'friend, Rai Sahib Harbilas Barda, has already quarrelled with thE-, Finance 
'Member that he does not think of the poor middle class.oes. Well Its. 1.999 
'has so far been th~ limit of income-tax free income. If my Honourable 
friend, the Finance Member, listens to the advice of mv friend, Mr. 
Heathcote, then people whose ordinary income goes above ·Rs. 1,000 will 
be asked to pay income-tax. (Several Honourable Members: "No. no.' ') He 
£laid Rs. 1,000 should be the limit for exemptions. May I know. Sir, whe-
ther my friend, Mr. Heathcote, wanted that people drawing an income of 
less than Rs. 2,000 should be exempted from the income-tax? 

,.~. L. V. Beathcote: They should have a thousand rupees deductea.-

IIr. 11. DI:': I am .so glad to note that, because I was reminded of the 
~at~ment ~hlCh ~a~ Issued by the representative of the European Asso-
elatIon I thmk p<jmtmg out that they wanted that the limit of income-tax 
~hould be Rs. 1 .. 000. I am so glad to note that my friends do not wan' an 
IJlCOme:tax 00 mcODles below Rs. 2,000 to be paid. Sir, I have recorded 
lDy p'l'otellt, e.nd I murA; now warn 'the Government that they would invite 
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violent agitation if my Honourable friend. the Finance Memb8J;, brings-
-forward a.ny measure at the instance of the European ChambelEl of Com-
merce to tax the poor man. This is t~e first speech I have made after-
-the -Budget but we heaved 'a sigh of relief, when we found that the 
Finance Member did not follow a predecessor's policy in touching the poor-
man's pocket by doubling the 981t duty? 

, ' 

JIr. B. Studd (Bengal: European): Sir, I share the sympathy which 
the Honourable Mr. Mody ha& extended to the Honourable the Finance-
Member on the difficult and uncongenial task which he has had to do, though 
I confess that I cannot altogether share Mr. Mody's reasoDS. He sympa-, 
thised. with the Finance Member because he was always having to dive his 
hand mto other people's pocketEl. Well, Sir, OIl, that basis I think we all 
'o~ us deserve ~uch 'more sympathy, for we are all continually having to-
dIve our hands Into our own pockets, and that must be greater cause for' 
sympathy than having to dive a hand into some one elEle's. Sir on behalf 
of the community which I represent, I should like to endorse Mr. Modv's 
remarks with regard to the carrying forward of losses. The Chambel'8" of 
Commerce and other commercial bodies all over India have I think repeated-
ly -expressed their views on, that point and they' desire to reiterate agaiIl' 
now that they do press Eltrongly what seems to them only equitable treat--
ment, that they should be allowed to carry forward losses in the computa-
tion of income-tsx. I think mv Honourable friend, Mr. B. Das, was a. 
little bit under a misapprehension when he talked about the suggestion 
that agricUltural incomes should be taxed. If I understood my friend, the· 
Mover of this cut, aright, there was no suggestion tha.t a.griculturalincome-
should be taxed but merely that the amount of agricultural income should be-
taken into account in deciding the particular section for assessing the ra.te 
of income-tax-that the agricultural income should be free, but that the 
rate should be higher on the balance of the income where there wa.s also-
agricultural income, and that I think is a quite different thing. (Sir Hugh 
Cocke: "Hear, hear. ") I do not know how serious my Honourable friend, 
Mr. B. Das, is over hiEl expectation that the time will shortly come when 
foverybody's earnings and salaries will be the same. (Laughter.) Does he 
honestly expect me to believe that he hopeEl that shortly a skilled engineer-
for instance will only receive the same as an ordinary dock labourer? Or' 
does he suggest that the dock labourer should receive Q's much as the skilled 
engineer? _ (Laughter.) If he ili'really anxious to hasten forwa.rd that day, 
he might do a service by sending in towards the deficit Budget the balance 
of his excess income as an engineer over whatever he chooses to settle a.s 
the limit. 

Mr. B. Das: I -will consider the suggestion ·under a socialist Govern-
ment. 

lIr. B. Studd: I was rather sorry to hear from t.he . Honourable the 
Leader of the Opposition that he felt that he had to view with suspicion 
anything which came from these Benches. I did hope that we have made. 
it clear that our interests and our desires are really the 98me a.s those of 
Indians. (Hear, hear.) Our opinions may often difter, but that surely is-
no reason for suspecting the hO!1eElty of our motives, ~d I hope tha.t. the 
suspicion which he suggested does not really actually eXIst. I wa.s a httl~ 
perturbed a~ hearing him say that Indian8 and Indian families had leamC 
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the ways of extravagance; and I hope that before the new constitution 
-comes in and an Indian Fmance'Member takes over charge, they will at; 
.any rate to some extent have unlearnt those ways of extravagance. 
«Laughter.) Now, Sir, I listened with considerable interest to the Honour. 
cable Mr. Rangachariar, 'and it seems to me that really, fundamentally, we 
:are agreed. He said that he agreed with the Honourable the Mover of this 
-cut. He further said that the new income-tax proposals were too heavy 
.and that relief ought to be given, at any rate, to the lower grades, and that, 
;nfter all, is really the matter that is before us. The rest of the Honourable 
the Mover's speech was putting forward certain suggestioDEI that might pos-
'sibly be considered as alternative forms of taxation, but he was not putting 
it forward as a definite amendment which should come into operation 
Instead of the income-tax proposaill. It waEl very interesting to me to have 
listened to the views of the Opposition on those suggestions and their argu-
'ments againElt them; but I do not think t,hat necessarily is a sufficient reason 
-for voting against this motion. I notice also that, while they disapproved. 
-of the income-tax proposals, they do not seem to have any alternative cl)n-
-structive proposals of their own, to put forward in their place. Sir, it has 
:always been the aim of the European Group to t.ry and draw parties together 
-to encourage sympathy and understanding and as far as possible to ~reak 
-down differences. It looks to me as if we are going to achieve that in a 
'somewhat unusual way because as far as I can see the opposition are going, 
mto the lobby with Government. That is the first time that in my shori 
kn6wledge of this House any such thing has happened. 

DiWaD B&b.adur T. RaDgachariar: If my Honourable friend confines 
'hie motion only to the inequalities in the first few ,grades and withdraws 
-the rest of his motion, we will only be too glad to walk with him to 
,th~ lobby. , 

Kr. E. Studd: That, of course, is for the Mover in reply to say. 
Now, Sir, there are one or two points that I want to touch on very 

:Shortly. The Honourable the Finance Member in his Budget speech 
referred to the danger of putting such . a tax on comm~ce as would reo 
~Id commercial recovery. I am afraid there are some of us who ara 
perhaps not so optimistic as he is about the speedy recovery in trade and 
commerce. Sir, I cannot help feeling-and I know that that feeling is 
shared by many of my community-th:at these taxes, admittedly only 
emergent, are putting such an additional heavy weight on commerce thid 
-they must inevitably retard its recovery. The Honourable the Finance 
Member stated that ihis additional tax would fall with ~rring aim and 
full weight on Government servants. That may be perfectly; true but I' 
maintain. ~t. it falls with still more unerring aim and still fnner weight 
on both lDdIvIduals and firms and other commercial enterprises; . for qUite 
a nUI?-ber of commercial concerns have already been compelled, owing to 
ba~ times, to r~duce sal~ri~s: . Now, those employees are going "to pay 
thIS very heavy lDcrease lD lDcome-tax on 8 reduced salan'. The Govern-
me~t official, at any rate, is payin-g i~ on his original salary. Then, In 
addItion to that, as far as firms and companies are concerned, they have 
to pay this increased ta?C based on the profits which the~ made last year. 
I.sIRcerely hope that .he Honourable the Finance Member may be 
,nght in his expectation that profits this year are going to be bigger" than 
they were last year, but cerlalDly to me the outlook for that does not looK 
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very hopeflil, and I think it is more than likely that business commu-
qities will have to pa.y the increa.sedtax on the basis of a figure which 
t.hey will in point of fact not· realise at ail this year. Another point 
where, I think, commerce finds it- also a heavy handicap is this, that 
whereas· a Goverilment servant has a pension to look forward to at the end 
of his time;· with very few exceptions, those who are engaged in commerce 
~ industry have no pension to look forward to. They have, during the 
tlme·that they are working out here, to accumulate sufficient to put away 
in· order to give them an income to live on in days when they are past 
the ability to work. Now, Sir, we have been assured that these taxes 
are taxes put on in an emergency. It does seem to me that that emer-
gency was apparent six or nine months ago. It was quite clear that there 
was going to bea deficit, probably a pretty cons-iderable deficit, in the 
Budget. Therefore, I cannot help feeling ·that more might have been done 
t.o explore new avenues for taxation, so that it would not have been necel-
6ary to put an unduly heavy burden on one section of the comnlUnity. I 
hope, Sir, that the Honourable the Finance.~ember·s anticipations win be 
realised and that the recovery in trade which he hopes for will come during 
tlrls lear and will enable these taxes to be· reduced. But even if that 
doell not occur, I trust that no· effort will be spared to find some alternative· 

. fGl'lils. of taxation so that in any case, even without the recovery of trade, 
the heavy burden on commercial oommunities will be able to be reduced. 

Kr. Jamal Kubainmad siib (Madras ~ Indian Commerce): Sir, as re-
gards the proposed increase in the taxes on iucome, I hope the Honourable 
th~ Finance MePlber now realises fully that this scheme of his strongly dis-
approved of. by. all sec.tions of the people. 

The country almost unanimously condemns it as an additional burdea 
likely to further crush down the commerce and industries of the country 
which are in a bad Stale already and as an unjustifiable exaction from 
those who could ill-afford to pay it now. The Government estimate the yield 
of the taxes on income ·to. be 41" crores lesilin 1931;32- 88.ecimp.aci 1vitiD. 
1900-31, both calculated at the existing rates. I think,the drop will be eTeD 
more than that. However, that may be, what does that d~? It 
clmotes the siDkiD:g state of the prosperity of the country, or as the Finan-
cial Secretary puts it, it "reflects the depression in tnde". Even if the· 
Govemnientdo not care for the commerce and induBtnes of the country, 
they should at least desist from de61Cending with a heaTy hand on those 
engaged in them even if it be to keep them going on as one of the largest 
contributors of the Government's revenues. They. do Dot seem to·rei.ilise 
the imprudence of their action eTen from the revenue point of view. . The, 
expect to get about 5 crores more by the increases propOsed. '1 am iia-
c1inea to tl:imk that the Gcnremment would get nothing of the sort. They 
should rather congratulate themselves if they get even what they had this 
year under the present proposal, as it is sure to scare away many from 
tl'ade and is likely to affect the slender sustaining powers of the others. 

But the most seriou~ thing about/I. it is that the furth9 scraping 
a.way even. of the little savings of the p~ople engaged in the commerce and 
industries of the country will have the effect of stunting those lines of 
national life and will a.lso restrict tQe industrial progre9S of the Qountry. 
There would be- no money Il:vailable for the t:evival and. developm~nt of the 
existing tottering industries, nor for the starling of new ones. . . 
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Sir the Honourable the "Finance Member says that it is only an, emer-
gency'measure and not a permanent one. I ho~e the House will notbe-
deluded bv this assuraLlce. When any taxes on mcome come, they com& 
to Miav R~d grow gradually, but not to recede or disappear. Now take the-
case ~f t,be super-tax.' It was imposed as a War meaaureand .yet you find 
it stiII surviving and growing in bulk, although it is 13 years sIDce the War 
ended. 

Sir in conclusion, I beg to submit that the proposed increase in the 
taxes ~n income should be dropped and' in this year of severe depression. 
the assessees should be allowed to setoff profits ·against the losses of the 
previous year as they will feel the want of it most now apart from th~: 
justice of the case. The only right way to fill up the gap in the Budget 
is to Gut down the Elxorbitant military expenditure and to apply the re-
trenchment axe rigorously to the other e~enditurefil, as they are ~ll out of 
touch with the fall in prices and the consequent lowered cost of living. It 
in spite of all such real retrenchments, a gap is still found to be filled up, 
it should be done by getting additional revenue by the imposition or the 
increase of Customs duties with a view to protect our Home industries, 
such as the enhancement of the export duty on raw hides ·and skins, or 
by reducing the fund appropriated for reduction or avoidance of debt to 
the required extent, or by the raising of a -small loan as an e!b'aordinary 
case. 

lIIr. O. S, Ranga Iyer (Rohilkund and Kumaon Divisions: Nan-Muham. 
madan Rural): Sir, I do not want to make a long speech but to eon6ne 
myself to only a few sentences. The Honourabl~ the Leader of my Party 
has already expressed the sentiments that weigh with us and the opinions. 
that we hold in regard to what the Honourable the Mover of the cut has 
sllid. Now, to facilitate matters, Sir, if the Honourable the Mover of the cut, 
,,,hile winding up the debate, will assure us on this side of the House thai; 
his motion is confined only to increase in income-tax and super-tax, I 
can say on behalf of my Party that we will be quite willing to go into his 
Lobby. If, on the other h~d, he adheres to everything that he baa 
said, in spite of our attitude in the matter and the opinion that we have 
held, we will be obliged to go into the opposite Lobby. 

J(r. President: I think it is the general desire 01 the House that we-
should finish this discussion before the lunch interval, and 1 will therefore 
call upon the Honourable the Finance Member to reply. ' 

The .1l0ll0U:l'&b~e Sir G~rle S~uster (Finance Member): Sir, I find-
myself III some difficulty m replymg to this debate, for to a large extent 
the speeches of the various speakers have answered each other. But it 
has at least provided me and I hope Honourable Members, on all sides 
~lso, with an interesting object lesson. So long as the' task of any 'speaker 
IS confined to purely destructive criticism, there seems to be a chance of 
JOhievingo !lOme unanim;ty among the unofficial parties, but whenever any 
speaksr ventures to make a' constructive suggestion as to how Imav deat 
with the situation which is, before the· House, then those parti~s fly 
asunder, so~e' fragments, perhaps,. even 80 far as to carry them into 
the Lobby WIth us. I venture to thmk that that is typieal of a gt:eat deal 
of the .discuBsi?n that'.we .are likely to hsve in connectio'J. with the' Bv.dget 
and With the Finance Bill. It hss gfforded me certsin moments-rare 
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.mo~eJ;ltl!l in4e.ed in this discussion-of pleasure. For I have had the 
~rivilege to see one or two Honourable Members try ·their hand at my task. 

·1 do not know .whether my Honourable friend, Mr. Mody, enjoyed the 
reception which he got the other day, when he ventured to suggest taxa-
tion, on agricultural incomes. Personally I have never heard a more 

· genuine expression of feeling in this House than that proposal evoked. 
Then again if I turn to my Honourable friend to my right I can ha.rdly 
believe he has been very much gratified at the manner in which his alter-
native Budget has been received. Sir I trust that although all Members 
· must feel objections to almost all the features of my Budget, I trust that 
· they will take to heart these simple object lessons. 

Now, Sir, although, as J have said, it is difficult for me to make any 
-sort oi general reply for thlsdebat-e, I fe~l called upon to denl with some 
-of the proposals that ha.ve been made in a certain amount of detail. The 
Honourable the Mover of the Resolution had a great number of specific 
Wints to put forward. He made some remarks, in the first place, about the 
actual income-tax proposals_ He caHed them construcme suggestions. 
I was at a loss to find where the constructive element came in; the effect 
was simply to diminish a. certain part of my necessary revenue. He 

·erl.ticised, in the first place, the ~act that; we had made no alteration in 
· the super-tax limit for Hindu undivided families. I fully recognise that 
· there is a certain anomaly in that direction. But it was a point that was 
carefully considered, Ilnd I felt that if we were going to trE'at the Hindu 
undivided family in the same way as an individual for that purpose, I 

:.sh.ouJd be left with nc answer at all to the arguments that we have 
-often heard in this House as to the minimum taxable income for ordinary 
income-tax purposes being the same for a Hindu unaivided family as for 
-an indi,'vidual. I admit that the one point does not exactly balance the 
·-other. But I felt that, if we were to make this change regarding super-
tax limit, I should find it very difficult to reply to the proposals which 

-I Shall probably receive in the course of this debate and which we have 
· had in the course of other Budget debates for putting up the minimum 
income for income-tax purposes for a. Hindu undivided family. I should 
have had to consider meeting the gain on the increased super-tax revenue 

· by some sacrifices on the income-tax revenue. That, at least, is the con-
· sideration which was present in my mind. 

Then, my Honourable friend criticised me for not having explored 
· alternative sources· of revenue. Practically every one of his suggestions, 
at least all those suggestionll which are practically feasible had already 
been considered, and there are very good reasons why we could not 

-introduce them in. the Budget of this year. The most important of his 
'suggestions' was that we should, as an emergency measure, put on a com-
paratively h~gh excise duty on matches. Now, I made it quite clear in 
my Budget speecli that we did regard an exeise duty on mat.ches as a 
legitimate source of revenue, and I would take this opportunity of replying 
to certain argumentel that fell from a later speaker, tny Honourable friend, 
Mr. B. Das, opposing such a tax. I think, on further consideration, he 
-and th.ofe who ~hink with him would come to the conclusion tha.t they 
would be ill-advised to commit themselves against that tax as 8 matter 
-of principle, because in the future of India, I feel quite lIure tha.t it. win 
be an important and a necessary source of revenue. I think his objection 
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to it was based on a general objection in principle to ~ny excise duty 
being imposed on any Indian industry. I quite recogmse the force of 
that argument, so long as the industry requires ~ certain, measure of pro-
tection. But I think, if he will refer to the TarIff Board s Report on. the-
match industry, he will find that it was suggested that after a certam. tlm~, 
the present measure of protection would not ~e necess~ry and tha~ It will 
be quite possible for the Gover~ent to obtam reve.nue from excI~e duty 
on matches. That, undoubtedly, IS a feature to whIch recourse will have 
to be had in the future. But I explained quite clearly in my Budget 
speech why we could not turn to that as an important ~urce of .revenue 
at once. Now, my Honourable friend, the Mover of thIS ResolutIon, has-
suggested that although the difficulties to which I referred in my Budget 
speech must deter us from introducing a substantial excise duty on 
matches as a permanent measure, they would not necessarily appfy to 8 
purely temporary resort to that expedient, say, i~ we were to ~pose aD 

excise duty for one year only. I admit that there 1.8 some-
I P. .. thing in that argument, but on the fullest consideration, I 

could not myself recommend the Government to take that course. There 
are certain definite reasons against it. In the first place I think we are 
definitely committed to giving the eXCIse duty on matches to the Provin-
cial Go.vernments. One of the speakers on the other side has made clear 
what our obligations in this rel'pect are, and I in my Budget speech tried 
also to make clear that we now have to consider not only our own' needs 
but the needs of the Provincial Governments, because any reforms whic'h 
may now be introduced will be of very little value to the country as a whole 
'ClDless we can find some means of giving greater revenue to the Provincial 
Government in whose hllnds Jies the task of developing what !lre known 
88 the nation-building services. Therefore I should be very unwilling to 
have recourse, even in the present emergency, to drawing revenue from a 
tax to which the Provincial Governments really have a strong, indeed an 
indefeasible, equitable claim. That is the chief reason why I think that 
particular proposal could not in any case be of much value to Us this 
year. 

I do not intend to go into the details of all my Honourable friend's 
proposals. He also referred to the possihility of putting a tax on mineral 
wate~. An ~xcise dut:r on rerated. waters was a.lso proposed by the· 
TaxatIon InqUIry CommIttee and theIr proposal was m due course examined 
by the Government of India. On that examination it was decided that. a 
tax on rerated waters would have to be regarded as a tax On a specified 
luxury, a tax therefore which undE-r the Scheduled Taxes Rules would 
go to the Local Governments, so that even if we could raise revenue from 
that source, it would not be open to the Central Government to take 
advantage of it. I do not think, Sir, that I need take the time of the 
Houl'e in dealing exhaustively with my Honourable friend's su!!'gestion 
for the tax on pan. I think what has fallen from speakers on the other 
flide, will have convinced him that I should have very little chance of 
~ettlDg. such a proposal throu¥h the House even in an year of emer~ncy 
11~e thl~. at;td T. --:V0u1d tell hIm .that the~ are ,also very SE-rious prRctical 
ddlicn 1tles m ~V1Dg effect to hIS Slll'gestlOn. The art.icle in qIJeRtion is 
8 perishable article and the only possible places of taxation would there-
!ore. be at the two ends either on cuJtivationol' on retail vend. I think 
It . would be little short of a Heroulean undertaking to lntrool1(,P. Rny 
control over retail vend, while if the tax is imposed at the cultivation 

(; 
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~Ii.d, there would be an immedia~ (Wn1lict .with land revenUe interest.: 
T"1m.ow for. a fa.ot that in some provinces at. least specililly liigh rates ·Of 
land'revenne are reoovered on land used for that purpose. I mentioji 
these points because I think it is of interell4lto·· examine the sort .~ 
'propOsals which are put up, as it gives me' an dPportunity of putting 
.clearly before the House what are the practical difficulties in the way of 
almost every alternative suggestion that can be . made. . . 

Then, Sir, I would like to refer to certain olthe remarks made by my 
Honourable friend, Mr. Mody, which wereali!o repeated'by other speakers. 
He took me to task particularly for having done nothing in the way of 
relieving business enterprises by introducing the principle of carrying fGr-
ward losses 'und :=tlso in the way of abolishing super~tax onoompanieB ... 1 
think he suggested that I had given Ii certain pledge' under both these 
headings, Hnd that 1 was not living up to my pledge. I woulil like-to rilad 
to . ~he' House what I said on both those subjects. in my Budget .Bpeech 
lOst year. I said: . 
'.: "If the normal economic progresa of India is maintained during :tlie . next 12 months 
it .ought. to :be possible for us to enter on nut. year in a stronger 11l&Ilcia! position.' I 
'!tOPe then t() be able to make·a start in introducing. the principle of allowing bURna. 
10IIII88 incurred in any ODe year to be carried forward to the' next. year. I als;) hope 
10 be able to' remove the present double super·tax on companies.so far as that affect, 
~nuine trust 'and ·finance companiea... . 

.' I 'MIl particular attention to the last sent~l).ce .because it has never,' 80 
liar "8:~ "i t1m:coneerned, Come within the scope of any pledges which I 
b'8'VC'giveilthat I w.ould· consider the .abolition of super-tax on companies 
il,S!\ whole. The only question was that, in the case of investment com~ 
!pan~eR,. it was unfair thall they should be subject to a double super-tax. 
I • _r .. K. P. J[ody: Sir, may 1 say at this stage that my grievance 
:i\ga;l!lit ~he Honourable Member W6S not that he had given pledges which 
he h'ld not carried out, but that the Government of India were trottmg 
-QUt. ex.cuses and that it was a wrong thing to say that relief against admit-
·ted injustice WOllIn onlY be given if the fin'mc~s permitted. That W8S my 
;gri.evnnce. 
: ,The Bcmourable Sir George Schualer: I am greatly obliged to my 
Bonburllb1e friend for making that point clear_ Well, Sir, I should like 
'to say something on the poipt which he has now made so clear. Although 
lUnfortunately the' position has not improved to a point at which we ha,ve 
!the revenue' to spare for giving concessions for which he asks, we hRe 
~ doing all that wa,spossibJe to pl'~are.ourselves fllr sueh a step, and 
iri' the Ineome~t~x I?Elpartment weha.ve started Jmeping ·a close record 
'SO. that we may. know eXactlv what it. would cost Government to introcluce 
~isprmciple iH. the carryh1i~orw.anl of losses. I have not got the fi~ 
yet for a couipleted y(!ar, but I can tell my. Honourable friend that, 
'aeeording to. the' latest. calculations, it would. probably involve, ·on the 
basis of the last· year tha~ we .have been examinillg, flo., loss of something 
like 70 lakh9' to' a cro~. Th'$t is. for carrYing forward 10s8e8 for one year 
only', inel I th~k that this figure'is sufficielltto indicate to the HO\lSe 
·t.hat it" is a. very ill)l)Or~ant measure. aad one whip.h eBBnot· be li"hth' 
taken. Now, Sir, }Vfaen mv ·}tonQnrRhle lri6lla .aavs that. if a CAlinill thirn! 
i!i' ilrlmltteil to he -wrnng, thEm: ("70vemment ought to do it whl\tevAI" the 
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. {lost I think he is importing, into the region oftuatwn, principles which 

. .only' really appl~ in the region o~ morality. They h~ve no app~c~tjOD in 
the region of taXation. In taxatIon we must be .gwded by pnnclp1es of 
.expediency. All taxes are undesirable. I haven.o doubl. that Honourable 
Members would g.o so far aJ; te: say that all taxes are morally wrong. But 
what we have to do is to find out what taxes, in order to colleet the 
necessary revenue, will fall in the mast equitable way on the coun~ 
which has to pay them; and I .do suggest that at the present moment if 
we were to try to find alternative mel,UlS for producing thIS cror~ which 
my Honourable friend would like me to give up in order tQ reheve the 
,~ncerll WhICh hav(' made looses in the preceding year, we should have 
-to have recourse to other measures which would inv.olve far greater in-
justice and 1\ far greater moralwrong~if one may use the expressioo-
than the continuance of our present system of income-tax. My Honourable. 
friend says "What is your income-tax? IS" it a tax on profits or is it a 
tax .on capital?" It is quite clear what our income-tax is:· it is' a tax 

·<>n profitR earned· in the year or assessment; and if the profits are earned 
in that year of assessment then the tax is to be paid on those profits. 
We do not take into account, I ~, losses that are made in another 
period; and even those countries whieh have gone in the direction whieh 
my Honourable friend desires and introduced this principle over· ~ period 
gf, six years, do not really go so far as the abstract principle for which 
he is contending: theytrMt them on the basis of expediency and they 
put a limit .on the application of the prineiple-what they do is to take BI1 
the unit far their assessment six years instead of one. The principlE'! is 
exact.1v the snme; it is merel~' n question of how far thp country can 
offord to go. 

Then, Sir, on certain particular proposals it might perhaps be of in-
terest to the House to know what they would involve in the way of 
revenue. My Honourable friend, the Mover of this motion, put forward two 
alternative proposals: they were proposals directed to relieve the burden 
-on the poorest classes of income-tltx pflyers. So far as that is concerned~ 
if anything could be done, that undoubtedly is the sort of proposal which 
we . should treat with sympathy and which we should be very glad to 
accept. Neither of those proposals are, I think, exactly in accord with 
the argument on which my Hon.ourable friend opened his speech, because 
I should imagme that those pa~icular classes whom he is going to relieve 
would almost exclusively be composed of the Indians for whom he was not 
particularly sympathetic in his opening remarks. But lEit me sa" what 
would be involved., He suggested. first that the first thousand nlpees' of 

. eve:r::r income shoul<J be exempt from. tax. I think myself tlfat In some 
ways there is 11 great deal. to be said for that proposal. It would menn in 
fact tha.t the wei~ht of ~he tax .would not fall quite so suddenly just at 
~hat POInt where the weIght be~lDs. It would in effect mean that jf the 
·coneession were limited to incomes up to Rs. 15.000; a less of about a 
qrore; nnd if it WeTp. extended ·right up to the top, it would mean n loss of 

·l)bout Ii Cl·ores. 'rherefore it if; a very substantial sacrifice. 

Ris otl1er su!!,!!,p.stion was that .we· should reduce the income-tax level 
~:m f,hf' .n1'st four c181'1s('s bv two l)ies. That would menn a loss of about 
104 111.\1;.8 on our estimA.t,el'l. In ei~her. case .it means cre,lting a gap which 
J myself ca." see no satisfactory means or fi11ing. . 

!' 2 
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.. [Sir George Schuster.] 
Finally, I would come to the point on which there is a certain amount 

of agreement in all parts of this House, a general diBlike to an increase 
of t.he income-tax. My reply to that is tbat in the present emergency 
I have been unable to see any means by which the necessary revenue could' 
be raised. more fairly than by these means. But I have made it clear 
that I regard this .measure as a provisional emergency measure. Honour-
able Memb~ will of oourse ask what do I mean by that? I mean this: 
I mean I regard it as a stop-gap measure to carry us over the next. year. 
I hope that in the course of the next year conditions will improve. That 
is the first thing......-:the hope for improvement. I hope that at least when-
we face next year; 1932-88, we shall be able to have more optimistic 
estimates to put before the House; but if we do not, jf we find At. the· 
end of this year that we are permanently down to the sort of level of 
prices which prevail now and the general lack of purchasing power 
throughout the country which that involves, then most certainly permanent 
and drastic measures wm be required to deal with the situation. 

. The second \hing that may happen in the coming year is that as a 
result of the various ·retrenchment enquiries we may be able to find some 
meaDS for eooBOIDie& in other directions. I also hope that the conatitu .. 
tiona! issue will have clarified itself and that we shall be able to stand. on. 
more stable ground and ihat a great many questions of policy which do 
affect our expenditure will have been decided so that we may know where 
we are. 

Lastly, if at the end of this year we find that measures of this kind are 
necessary for maint.aining the revenue aDd that the balance could not be 
achieved either from a realisation of the hope for improved economic re-
sults or by reducing expenditure, I say we should have had time to oon-
sider, and we might have to consider, slternative measures of taxation 
which are more suitable as permanent weapons to rely upon. As regards 
the income-t.ax itself I quite admit that some of the criticisms that have 
been made that the result of our present proposals will be possibly one 
which bears unfairly on certain classes, are justified. It may be neces-
sary to consider some special measures in the way of allowances to relieve 
those classes which suffer most heavily now. But regarding the present 
measures, 8S I did, as emergency measures, this would not have been a suit-
able occasion to deal with changes of that kind, and I think that that 
answer applies to a good deal of the criticism which I have received. 
Many things have been suggested which might be suitable as permanent 
measures, but. purely for dealing wi"'th a temporary situation as I hope 
this will be, I personally regarded those measures as inappropriate. 

That I think 'sufficiently explains the Government position as regards 
th .. proposals, and I come back to the one point, the fundamental point 
whicll runs through all .t.he proposals which I have made and which I 
am afraid will run througb every speech that I make during the course 
of these debates, and that is this: that we have certain situation to meet 
and t.hat we must meet it, for in the interests of India we cannot allow 
a gap to exist. In these circumstances I am convinced that these income-
tax proposals, unpleasant 88 they are, do dord the best way of bridging 
the big gap. • 
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Kr. L. V. Heathcote: I should like, Sir, to clear up any mtsUDdentazul. 
mg that still remains between these Benches and those on my nght. I 
think actually there is no disagreement among us at all in legSI'd to the 
-origin of my cut. That stands out as the undue incidence of the tax and 
that is what I and my colleagues protest against. If I have made BODle c0n-
structive suggestions for making good the effects of reducing the income-
tax proposals and if those do not meet with the approval of my friends on 
my right, they are perfectly entitled to say that they do not approve of 
those proposals. They may make others or they may not make others, but 
the origin of my cut is that the income-tax proposals fall unduly heavily 
on certain classes of people. I stand on nothing else but that, and in those 
-circumstances I feel that my friends on my right . can quite well go into 
the lobby with me to support me in my motion. 

JIr. :a. S. Sarma (Nominated: Non-Official): What did you do yester-
da.v in rega.rd to. the Army cut? 

lIr. L. V. Heathcote: It is unnecessary to take up the time of the 
House to refer to what the Honourable the' Finance Member has lJaici. 
We recognise his difficulties, and we would like to be able to provide Hm 
with other sources of revenue, but we remain of the same OpiniOD that the 
effci}t of the income-tax proposals is heavier than it should be. 

Xr. President: The question is: 
"That the Demand under the head 'Taxel on Income' be reduced by Be. 100." 
The Assembly divided: 

Abdoola Haroon, Seth Haji. 
Abdur Rahim, Sir. 
..Aggarwal, M.r. Jagan Nath. 
..Alexander, Mr. W. 
Anklesaria, Mr. N. N. 
Azhar .Ali, Mr. Muhammad. 
Bhargava, Rai Bahadur Pandit T. N. 
Bhuput Sing, Mr. 
Biswas, Mr. O. C 
'Chandi Mal Gola, Bugat. 
Chatty, Mr. R. K. Shanmukham. 
Cocke, Sir Hugh. 
Dutt,Mr. Amar Nath. 
Fox, Mr. H. B. 

'Gour, Sir Hari Singh. 
Hari Raj Swamp, La1&. 
Heathcote, Mr. L. V. 
Hoon, Mr . .A. 
Ismail .Ali Khan, Kunwar Hajee. 
"Isra Ch&udhri. 
.Jadbav, Mr. B. V. 
·Jamal Muhamplad Baib, Mr. 
Jehangir, Sir Cowasji. 

. Jha, Pandit Ram Krishna. 
Kyaw MyiDt, U. 
Misra, Mr. B. N. 
J.fody, Mr. H. p'. 
Moore, Mr. Arth1ll'. 
Morgan, Mr. G. 
~u!iiWar, Diwan ~ur A. 

Raaiuwami. 

Pandian, Mr. B. Rajana 
Pandit, Baa Babadur S. B. 
P8l'IIIa1UIDd De. Sarup, Bhai. 
Puri, Mr. B. B. 
PUri, Mr. Goswami ll. B. 
Rap'ubir Sinp, Kunwar. 
Rajah, Baja Sir Vasudeva.. 
Ranga Iyer, Mr. C. S. 
Rangacbariar, Dewan Babadur T 
Baa, Mr. M. N. . 
Rastogi. Kr. Badri La1. 
~w, Mr. ~R ~~. 
3adiq Hasan, Shaikh. 
Sant S~, Sardar. 
~ Rai Sahib Harbilas 
ScaM., Mr. J. Ramsay. . 
Sen, Mr. S. O. 
Sea, Pandit S. N. 
Shahani, Mr. S. C. 
Singh, Kumar GupteshWIIl" Pruad 
Singh, Mr. Ga,Ya Praa.cl. . 
Sitaramaraju, Mr. B. 
Bohan Singh, Sirdar . 
Studd, Mr. E. 
Sukhraj Bai, Rai Babadur 
Thampan, Mr. It. P. . 
Tun Aung, U. 
Uppi Iilaheb &hadar, JIr 
WalayatuDah, Khaa Babdar B. If. . 
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NO~ 
.. .. . . ":' 

Abdul Qai,yUDl, N&wab Sir Sahibzad.: 
Aeh_, Mr. J. G. -
Allah Babh KhaD- TiWIina, ,Khan 

&hadur l\Wi1l. .' 
.-\yyangill·,· DiwaDBahadul" V. 

Bhashyam. 
Bajpai; Mr. G. B. 
.BaIIM'ji, Mr. Rajnarayan. 
Hawn, Mr.E. F. 
Bol!>g, Mr .. G. T. 
Ch&\terjee, The Revd. J. C. _ 

. . Crerar, The Honourablp ~r .James. 
·Dalal. Dr. R.- D. 
French. Mr. J. C. 
Graham, Sir Lanoelot. 
Gwynlle, Mr.C. W. 
Hamilton, Mr. K. B. L. 
Uez1ett. Mr. J. 
Jawahar Singh, Sardar Bahadur 

Sardar. 
The motion was adopted. 

KhUNbed Ahmad Khan, :Mr. 
-MaCmillan, :Mr. A. M. . 

'Montgomery, Mr. H. .. 
Mukherjee, Rai BahadurB. C. 
Parsonst Mr. A.. .A. L. 
Rafiuddin Ahmad, Khan Bah.dlU, 

Maulvi. 
Rainy, The HODOurable Sir G.or,. . 
Rajah, Rao Bahadur M. C. 
Rao, Mr. H. Shankar. 
Roy, Mr. K. C. 
Sahi, Mr. Ram Prashad Narayan . 
Sams, Mr. H. A. 
Sarma, Mr. II S. 
Schuster, The Honourable Sir George. 
Shillidy. :Mr. J. A. 
Tin TIit. Mr. 
'takub, Mau.lvi Muhammad. 
Young. Mr. G. M. 

J(r, ~d8Jlt: I take it, tnat.it is the desire of Honourable Members. 
that I should now put to the vote the reduced Demand for Taxes ~J). 
Income. This will enable the House to. take up the Demand relating t<> 
North vr~st Frontier Province in the' afternoon. 

" The- question that I have to put is: 
"That a reduced IUDl not exceeding B.a. 71,74,900' be gr&1lted to the Go .... mor 

General in Council to defray tbe charges which will come in coune of paymflllt durine 
the year ending the 31st day of Marcil; 1939, in respect of 'Taxes 011 Income'." 

The motion was adopted. 
Dnran Babadur'l". BaIIgachaliIr: Before you adjourn for lunch, I wish 

to know which item will be taken up under the head "North-West Fron· 
:tier Province". 

Sir Abdur BahJm (Calcutta and. Suburbs: Muh8lllID8dan Urban): I 
understand that Mr. Muhammad Yamin Khan is in charge of this matter, 
and -he is not here. The motion that stands in his name is No. 276, 
that is, ~'RetainingRegul8tion No. IV of 1901 and other Regulations in the 
North-West FI-ontier Province", 

The Assembly then adjourned for Lunch till Twenty Five Minutes to 
Three of the ,Old. 

'l!be Assembly 're-assembled after Lunch at Twenty Five Minut. to 
Thre.e of the Clock, Mr. President in the Chair., 

'Dmll\ND No. 7~NoBTH WEST FRONTIER PROVINCE • 

. 2he BQIl!IIua1IIe Itr CJtorp 8ch1IatIr: Sir, I beg to ,move:' 
·'That a IUDl not exceeding Be. 1,11,39,000 be_ graateclto tbe Gowrnor 0..&1 i. 

Council to defray the charges whicb will come in courlll! of paymd cIuiq ,the Jear. 
ending the 311\ day of Karcb, 1932, in r8lp8Ct of t.he 'North Wnt Frontier Province'.'!' 
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. Mr. PrIllideDt.: I understand that •. ~~<Ho~~~e .Kr~; 'y~.:"JUum 
lI'ishes to move his cut No. 276 o~t ot Its turn. 18 It the pleasure of t~ 
liIolJse to ,allow Mr. Yamin }{han' td move this cut? .' 

'(General assent was accoraed~'y .. Honourable Members.) 
Betaining Repulafion No.rV .of 190~ ,aJui ot.her BsgNlatioR' ill the North 
:.... . . Wut ·F.1'ontl6r PrOf1.nce. 

Xl. Kubammad Yamia DaD (AgraDivision: Muhammadan Rural): 
'Sir I move: . . ' 

"That the Demand under t.be head 'North Weal. F1'ODtier Province' be reducad by 
Ra. 100." 
Th~ are four Regulations .at 'PresentiB the North West Frontier Pro· 

vince. V cry few people had occasiOll to know the force and the object 
with which they are worked. Certain incidents took place which revealed 
to the public under what cireumstanoes these Regulations are worked., 
Mter carefully examining these' Begulations, we came to know that they 
are of. a nature which are not fit to .be retained in any civilised country. 
One Regulation incidentally 'came to our knowledge when we came to know 
the other day about the unfortunlde incidents' regarding the execution of 
01103 ~bib Nur in the Frontier Province. There areotheJ: :Regulations, 
Wlretl certain people wanted to .go to investigate something which hap· 
pf!ned there, they were debarred from entering the province. There are 
Bome other incidents which are taking place today and we come to know 
every day that these Regulations are being worked in a spirit which is 
not consonant with any human law. I will DOW deal with the Mmderous 
Outrages Regulation, No. IV of 1901. I will read to the Honourable House 
the different sections and show how they differ from the ordinary law in 
the country. Section 2 provides the punishment of death or transportation 
for life, and not only this but forfeiture of all the connected 
person's property. Above all this, a man can be given the 
.punishment of whipping in addition. If a man attempts t-o commit 
mUl'der here or anywhere else, we know that the highest punishment 
Which can 'be awarded is transportation. The distinguishing feature 
of this Regulation is that ~ven the attempt to mmder Clm be 
iJUZliEhed with a sentence of death or transportation for life and forfeiture-
of all the man's property, and in additioill a sentence of whipping, which 
mav il.mount to "30 strokes on his person every now and then. I think the 
whole House will agree that such a section cannot be retained. even if the 
m'~mil1a1 comes up with any intention whatsoever. We have seen . lately 
that a man was hanged and executed the next day for an attempt to 
lIlulder. This sort -of sentence. C8Il -only be passed in India. when thp 
offence is complete and. the murder hall actually taken place, but here 
the aCcused is haagea and eJrecuted e~ if -the man attacked did not 
receive even "8. scratch. Anof;tier thing you wiH find in this Regulation. 
Whlcl. surpBsseS"8treryfihing, a.nd I believe that ilhe whole House will COIl· 
Clemn this Is .. with one voice when it eomes to know the real feature of 
the next section of this RegUlation. The nm section reads: 

. "where ·anyf~nat.ic w~ i~ killed in the act 01 eammittillg' aD oireaee puni.hable 
uDder tleCtion 2 or havin~ been wOaDded' aud arreeted .. the act of committing alW 
I11eh offence afMl'WIII'd. die. cd ·hi. wOUIldB, the 1I011I't which under the provilliol18 of 
IIIICtien 4 would have bad 1IOgni._noe of the offenee if the offender .eould have b.ea 
broultht. to trial, ma..v proceed to hold an ,inque,t into the ci1'C11mstallC8l ,,1 the d_ 
~ the :fan,atic, and on 'Proof of hi. 'havinll; been killed al aforuaid or of his h._. 
lied. Ol1fOIJDiI. ncei'Md aa aforeaid'!""'y adjudp that aU h1I p~u..n .. 
forf81tea to the Government and IIlII)' dlllpOle of hi. body q it may think fit." 
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[Mr. Muhammad Yamin KhUl.] 
'This section in other words means tha.t, if a man goes to atitack a Gov-
ernment official and in that attempt, instead of his shooting the Govern-
ment official, the Government official shoots him, and if this man dies of 
.thc... wounds which had been in1licted by the Government servant on him, 
of course in self-defence, theD this matter does not end there this dead 
m~n is not left alone, but his body will remain. there and ther~ will be a 
tnaJ con,ducted later on after his death and the Court will sit over the 
dead body and will con~uct the trial and will pass a sentenc~. If it 
comes to a finding that this man had come to kill the Government ser-
vant, the Court will pass a judgment on this dead man that all his pro-
lerty should be confiscated. Now, Sir, here is to be a trial of a dead man 
when the:! dead man cannot defend himself, cannot come back to make his 
statement, cannot produce any evidence, and this seotion authorises the 
trial of a man when he is no lon,ger on earth, when he cannot say what he 
had to say in his self-defence. as to what was the motive, or whether he 
~I&d any intention to kill or not to kill, but simply because he comes and 
intends to shoot or kill a man and even when before he does anv ","ct 
-the Government servant kills him, even then this man is to be brought 
to trial and his body is to lie down there in Court, and without his state-
luent., which cannot come certainly when he is dead, the sentence which 
will be passed on him is that all his property sllolJld lie confiscated. 
Although a man when he dies has got no property, and nGturall.v he is in 
~osr.ession of no property, still the section means in effect that not only 
:are you conducting the trial of a dead man, but you punish the successors 
Qf the dead man, because once a man is dead, the property reverts at once 
.tQ his successors, but here, on aCcount of an alleged intention to commit 
a r:ertain crime, his whole property must be confiscated and must be 
handed over to the Government and all his successors must be deprived 
Qf that, and without there being a possibility of the dead man saying a 
word in this matter, this sentence is to be passed. Sir, I ask, has anyone 
SEer. a law of this kind anywhere on God's earth, that a dead body should 
be tried? Then, what punishment is to be given to this dead body? This 
-SE:ct~on goes on and says: 

C'and may adjudge that all his property may be forfeited to the Govemmnt and 
may diBpOlle of his body u it may think ftt." 
Now; Sir, who is to judge as to how to dispose of the body? That is the 
Magistrate or the Judge, whoever shall try this unfortunate body. and this 
body is to be disposed of in the manner a particular Magistrate has got 
the whim to pass an order a.t the time. If we may judge from the sort; 
of temperament of thE; man who hangs a man the next day after a crime 
ill att.empted, probably he WllI bum or cremate the body of a. MUBsalman 
and bury the body of a Hindu, according to this section, because this see-
tion gives him the power. He will Bay, "Hallo, you are criticising my 
action, here is a section which gives me the pow~r to dispose of the bOdy 
in the way I like. I can throw it to the Vultures, I can throw 
it to the do!!'8 I can crema.te it, I can bury it, I can do whatever I 
like, just to te~orize the people against committing such a crime in the 
future." I ask, Sir, why does not this section say that the body will be 
dilm08en· of. in a manner accordin~ to the relilrlous rites of ~~e dead man? 
Well Sir,.1 do not.know,J ·cannot vouch . for the statement but it is 
onlv'a tumour that 1 have heaTd that there have been instances, for the 
f'Crreetness of which. of course I am not responsible. where the bOdieR (}f 



, c TUB GENERAL 'BUDGE~LIST OP DBKAND8. 

.I'ersons have been disposed of in the past' not according to their re~w. 
,rites but in different ways. ' But if that could have been done, certainl,y 
that was legal for any Magistrate to pass any order under this section, and 
'nobody could stop him, and this section gives him full power: and I am 
sure that if he passed such an order, and an adjournment motion was 
brought up here, we would find our Honourable friends over there saying, 
:"0]1, this was perfectly legal". Now we know that, although under sec-
·tiOIl·2 an alternative punishment which may be awarded is transportation 
for life instead of the death sentence, in a recent case a man was hanged 
the next day and that was justified here on the floor of the House on the 
:plea that it was a perfectly legitimate sentence passed on him because the 
section allows the death sentence or transportation, and therefore the 
.Judge was perfectly entitled to choose the first one and it was a' perfectly 
legitimat.e order as far as the law stood, and the Treasury Benches could 
·not say any word except to defend the Judge and to say that it· was a 
perfectly legal order. In the same way, Sir, I can foresee that if a Magis-

t·]'atp comes to dispose of a body by throwing it to the vultures, the Trea~ 
1;ury Benches will here say, "We are not responsible for the whims of a 
particular individual; although he has done it, he has done it according 
'to the law under which he has got this PQwer to dispose of this body 
-as he likes." Therefore, Sir, this is a section which J!'ives wide powel'S to 
·the Magistrates, who are after all quite liable to make mistakes accord-
ing to their notions, being human beings, endowed with differenttem-
fHaments and different inclinations to use the section and their power in 
'the particular manner t,hey like. You cannot stop them. If the hllman 
"law is to be administered by human beings, and you have to i'ake ink> 
flc('ount the fact that when any law is made, all factors have to be taken 
into consideration, you should 'see that as little room for committing mis-
-takes is left as possible, when administering this law. Can this House 
'Agree to this kind of law. which allows this kind of power which can be 
·misused, as it was misused the other day, remaining on the Statute-book? 
I hope I will command the support of everyone in this House, and I hope 
-even the Treasury Benches will support me in this matter, that this law 
cannot remain and should not be allowed to remain, with these wide 
'Powers being given to the magistracy and the jUdiciary. We know, Sir, 
·that everywhere the death sentence has got to be confirmed by a ffigh 
Court or some other superior Court which might see whether any injustice 
haR been done or not. Sir, it was said by a, great la.wyer, who was also a. 
great English Judge, that if one innocent man is convicted, that fact 
'CRUSes a far greater harm, than if a criminal has been let off. If a cri-
minal is let off and he is not punished, that does not cause so much 
injury as it does to punish an innocent man. Now, Sir, under this Regula-
tio~. without judging whether an innocent man mi'l'ht be ha.n'l'ed or not, 
you allow a man to lose his life. Under' this Re'!'Ulation you do not even 
aJlow that the sentence shall be confirmed or revised by any other autho-
rlt,v except the single one man who himself tried the man, and who could 
no it on his own inclination, as has been done in a case lately. Now as 
the confinn~tion of the senience is not required, so there lies no 8P~ea.l 
llD~er t~is Regulation. It specificallv savs that there will lie no Rupeat 
'Ill'qe.r this Re!?Ulation: Is It mAn to he sentenced under this Re'!'Ulation? 
'N'ow, Sir, such R thinq is unhAsl'd of in the nl'esent dav ~o"tliHons anv-
where else, 'Bnd I fail to seA whv ihe peonle living on the Front;p.r should 
~e trest.ed gifferentIy ~tD the rest ,?fth~ people who live. on God's earth, 
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[Mr. Muhammad Yamin Khan.] 
We. ~ow the' type of .p~ple who live on the Frontier, and a brilliallt 
example of them is. to . he seen in the person of Sir Abdul Qaiyum. Is 
jJj the intention of the Government to treat such people like wild animals? 
I lnnintain therefore that this law cannot be retained. 

Another. novelty of this Regulation is that it is ceJ1ed the Murderous 
. 3 Outrages Criples Regulation. It is meant to stop the murders. 

p.II:. The man who commits a murder is tried by a Judge all over 
the world, . but under this Regulation this power is given to a Magistrate 
and not to the Judge. Any Magistrate can try this case. Section 4 of 
this Regulation says that the trial should be conducted by a Magistra.te 
who is empowered to do so. Now, Sir, I cannot understand how you can 
expect a Magistrate to try a case of murder when he is responsible for 
the maintenanc-e of peace and order and whose mind must be prejudiced. 
Sir, we want that the trial of such cases in which capital punishment can 
be inflicl-ed should be made only by Judges and not by Magistrates. This 
is a great defect in the Regulation. Now, Sir, 'section 11 of this Regula-
tion empowers the police to arrest anybody whom they may suspect of 
inciting anybody to commit an. offence. Once that man is arrested, even 
ona mere suspicion, he has got to be thrown into the jail and later on 
his trial is conducted, in the same way as it is conducted under section 
110 of the Criminal Procedure Code. But once he is awarded a punish-
ment, there can, of course, be no appeal from that sentence. !;Ie has got 
to remain in jail without having recourse to any higher authority for 
redress. The only authority which can deal under this Regula.tion with 
this case is the Chief Commissioner, who can revise the decision of the 
lower Court on his own initiative. You know, Sir, that the Chief Com-
missioner is a very busy man, and he cannot be expected to go into the 
details of any single file especiall): when he is not helped by anybody who 
might have heard the other side as well. Sir, the right of appeal is given 
to every individual everywhere else except in the Frontier Province. Sir, 
the police might suspect anybody; they might have a grievance against 
anybody. I had a similar experience myself. While practising at the 
bar on the criminal side I have come to know that many people are 
challaned iJnder section 110 when there is no case against them simply 
becauSe somebody has made a wrong r-eport against them in the police 
st.ation and induced the police in this way to chsUan the man wrongly 
under section 110. This man when he is challaned under section 110 of 
the Criminal Procedure Code nas got the right to defend himself, and he 
can file an appeal also if he is convicted by the lower Court. But under 
this Regulation, this power is kept in the hands of the police. If the .police 
suspect that a man has got the intention of oommitting a murder, that 
fact alone is sufficient to atTest the man and throw him into the jail. Sir, 
intention is the thing which only the man himself can know. Nobody on 
earth can know the intention of another man, but in the Frontier Province, 
even if it passes into the mind of a man to commit some offence, he is 
at once hauled up by the police 8nd put in the jail. This is an immense 
power which' is given . under this Regulation. to the. authorities on the 
fron1;ier .. And r think it is time that this Remrlation' was l'el>ea.led alto-
gether. - If the authorities think that the Govemment servants should be 
gl~- some kind of protection, then Iwil1 he· the lBBt 'person to deny them 
tha.t'pl'Olect"lOn. ·On the other hand. -I shall be the ii~st"el'llO!l to 'BUppor' 
any law by which the safety of their lives could be secured. My 0_ 



idea is that, while in yo~zeal you wish-to 'protect- oDem~~'s Ilf~; ;~~~ 
-are .inflicifmg 'an: ihfiiry On-so' many ':innocept persons. "Th~kind'of t~It1fr 
.should not bEdolerated.--U you w8.ilt a' law for the protection of the hv.es 
althe . Government servants, it must not be -in this shape. I am ~~. 
willing'.to lend· aU my' support to'sny kind of measur.e:t~at·you •. ~~ht 
bring: in for the .'protection of the' Government servants,' without In]unng 
other persons and without· 'violating the principles and canons of law. . 

Another Regulation-I am glad -that I do not find anything in ~he 
Gazette to show that it has been revived-there was another RegulatIon 
called a Regulation for the purpose of securing the peace .and safety of the 
North West .Frontier Province .. That was brought into force on 7th March. 
1922. Its period was nine . 'years, and that rec~ived the a~sent ?f.t~ 
.Governor General on the '7thMarch, 1922, and It was pubhshed m thll 
Gazette of India Extraordinarv, on the 8th March, 1'922. That shows 
that the nine ve~rs period lap~ed on the 7th March, 1931, and therefore, 
it could not be called the law of the land at present, as it had not beeD 
revived. I am .sure, it has not been revived, as there is no mention of 
it. in the official Gazette. Therefore I must take it that itQ8S not been 
revived and has lapsed. As it is not at present the law of the land, I 
do not wish to comment upon it. What I would subIl}it is this, that" this 
should not be the law in the future and it shodd not come in in the shape 
of.a Regulation again. If the Government feel any necessity_ for such a 
measure, or for u measure in u different 'shape and in a different style 
for the purpose of protection, which is sought to be given by this Regula... 
tion, then we shall be quite willing, and I think the whole House will b~ 
quite willing, to lend its full support to it in a proper manner. -The 
Government must come to the House instead of having recourse to RegU-
lations or taking responsibility on their own shoulders alone. 

There is a third Regulation, which is quite a recent one, brought ip.to. 
force only this year, that is Regulation m of 1931. This is for safeguard-
ing the public safety in the North West Frontier Province. Now, Sir, 
what is the public safety that requires safeguarding under this Regulation l' 
-Weare hearing details as to how this Regulation is administered, 
People's properties are being snatched aWRY, people are suffering. You 
p'ull down anybody's house and say this must come to the Government. 
You do not give ~ny notice to the'man in whose possession the land or 
the house is. You simply take possession of anybody's house you want, 
~nd turn him out. YoU: do not pay proper compensation to him. Simply 
on the ground that you want his' house for the purpose of barracks . or for 
the purpose of making roads, you immediately take possession of his 
'ho~se and he is obliged later on to c~aim compensation. 

Mr. J. G. Acheson (Foreign: Secretary): On a point of fact, Sir. One 
of the main objects of the Regulation is to proVide for oompensation, or 
rather, the RegUlation makes it compUlsory that proper compensation shall be plud. .. -, , . 

Kaulvi Kuhammad Yakub: How much compensation, did you pay for 
thp, events of April last? 

. _ lit, J[uJiam~ad Y.mn Kha1i: I quite' ~ee that compensation can liEl. 
pal~ ~d wil~ ~ paid~ 'But 'who i~- to' jua~~ what compensation is propep 
afOOr you -demohs1i a house? The man'!!" house is first demoliahed 8nd the. 
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[Mr. Muhammad Yamin Khan.] 
land -is taken possession of, and later on he brings in his claim for com-
pensation in respect of the bricks, the wood and the mortar and 80 OD. 
But he cannot produce satisfactory evidence to assess the proper amount 
of compensation, because you have demolished the house and removed all 
the materials. The result is that you pay compensation according to the 
whims of the authority who comes to judge what compensation should be 
paid to the man. If you acquire the land _ under the Land Acquisition 
Act, then the property will be standing and you can assess the real value 
of the building properly. The Land Acquisition Officer will then have a 
full opportunity to go and see the house and decide how much the pro-
perty is worth. But under this Regulation you ask the man to produce 
proof when there is no proof in existence and the amount of compensa-
tion is to be proved after the whole evidence has been destroyed by you. 
How can this poor man bring in any evidence? All the materials of the 
house remained only in your possession but you have thrown them away 
somewhere else. That is you have removed all the structures. How 
much compensation has been paid during the last few months in which 
this Regulation has been in operation? My Honourable friend, I am 
sure, would not like to support the measure as it has been worked. Quite 
naturally you place on the paper certain provisions for the better govem-
ment and for the good of the country and for the good of the people who are 
living in the province, but there comes up another man who administers 
it. You must also judge the man who is going to administer the Regula-
_tion. If he puts different interpretations on what your intentions were 
and if he administers the Regulation in a different way, who is to be 
-blamed? You cannot blame him, because he will turn round and say, 
"Whatever you have put aown on the paper I am carrying 
out". It may have been your intention, but it is not the intention 
of the man who is to carry out your orders. Therefore, Si!, we :find 
that under this law as it is being worked at- present, there are a lot of 
-hardships in the province and the people there have been - unfortunately 
suffering. They have no organ to ventilate their grievances; they a.1"e not 
allowed t.o weep. If they open their mouths, they are given a kick. They 
~ll him, "If you dare to speak about this to anybody outside, and if 
anybody from outside comes here to champion your cause, then take care, 
you will get a double kick". There are several Regulations in force in 
that unfortunate Province. People there cannot even speak, they cannot 
open their mouths against their grievances. It is the other people who 
have to _champion their cause, but the champions of the North West 
Frontier Province cannot even open their lips because they know there is 
another Regulation, I}alled the Frontier Crimes Regulation III of 1901, 
that can deal with them properly. They will have to give an account for 
every act of theirs if they a.1"e not in the good books of the authorities. 
They cim be easily treated, as we call them in our province, like 
badma8he8. Now there is terror reigning in the province. because what-
e'\Per their sufferings, they a.1"e not allowed to speak. That is why, we 
have heard very little of the grievances which the people have got under 
this Regulation mof 1931. I hope the whole House will agree with me 
that the FronMer Province deserves the same kind of law which we have 
got in other provinces at least in matters where property is concerned. 
:You have ~ot the Land Acquisition Act everywhere in force in this 
country-.· Why not apply that Act? Why should there be any necessity 
for having recourse to 8 special law when the question is -only acquisition 
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of a certain amount of land, which you can buy at the full value. Nobody 
will grudge to part with his land if you pay the. full m~ket; v~ue. U 
you pay proper compensation, there will be no gnevance ill handm~ over 
the property. If you can get for a piece ?f land, say Rs. 100 ill t~e 
market and if the Government want to acqUIre that land, the man will 
never get even Rs. 50. People. will not be wi~ to :pa~ ~th their pro-
perty so easily as they would m the case of prIvate mdividuals, because 
the Government would not pay the full market price. If the Government 
is willing to pay the full price and get the property, nobody has ~ot any 
grievance about it. I would be the last person to have any gnevance 
against such a procedure. 

JIr. J. G. Acheson: I think there has been some misunderstanding of 
the reasons for this Regulation. It is only intended for emergency purposes 
when these measures have to be taken 8S a matter of military emergeDCy~ 
when there is grave danger to troops or the public. 

JIr. Muhammad Yamin Khan: I am only talking of the emergency laws. 
I am not dealing with permanent laws. This emergency law, which 

was brought into force in January 1931, is to continue till 1932. What ia 
the emergency that has arisen now? I do not find any eme~gency at all 
for taking possession of the land. The grievances I am hearmg from t~e 
North West Frontier Province are so numerous that I cannot call this 
measure an emergency Regulation. Is taking possession of another man'8 
house and then demolishing it and building barracks threon or building 
roads on that property, is this an emergency meaSure? We had no attack 
from the Bolshevists. We had no attack from Afghanistan. There is no 
danger from Persia. Then who were coming to this side? Only a few 
tribesmen who do not very much count. They may be terrible persons; 
they might give some kind of trouble now and then; but you do not want 
for that purpose to acquire the whole land and to build roads in Peshawar 
or to demolish houses in Peshawar. They may be trans-border people. 
but I do not see how this emergency could exist for two years. It might 
exist for a few months. If it had existed for two or three months, I 
would have thought that an emergency had arisen for which this law had 
come into force. But I find that it has come for two years and it is still 
retained and today it is the law. 

Now, these are the three Regulations, and there is a fourth Regul.r 
tion which is a terror to the frontier. It is really the law of the frontier. 
That law is called the Frontier Crimes Regulation, ill of 1901. This 
deserves to be thoroughly gone into. I do not say that it should be 
repealed entirely, because there may be certain sections which are suitable 
to that particular province in particular circumstances. But it can come 
in a different shape. There are certainly some sections which aro very 
?bnoxious and which have been worked in a spirit which has caused terror 
m the minds of the frontier population. For instance take section 40, 
which is for the purpose of preventing murder, or culpable homicide not 
amounting to murder or dissemination of sedition. Thesa words "dissemi-
nation of sedition" have worked havoc in that province. Anything said in 
the North West Frontier Province can come up in this category. Anybody 
there can be hauled up on a charge of disseminating sedition if he tells 
the people to claim their rights. "Incitement to sedition" is such a wide 
"lxpr~ssion that any action of a person can be brought under the 
pllrVlew of these words, and it is high time that this· section, and other 
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!:' [Mr. ~~u~,ad Yamin Khan.] 
sectionS, which are in force, should be, repealed, and this whole Act ought 

,tQhave been repealed and a new Act ought ,to have been brought in with 
the full concurrence of this House. You have got a Legislature where. the 
people will not deny any redress to the Government. We have never 
rejected 'Bills for which there was a necessity and a real necessity,ahd it 
would not be right to think that this House will ever reject the tight 
·demands. of the Government when they are made for proper protection of 
tihe people and for keeping the public peace and law and order in that 
province. But certainly any law ~'hich itself violates the principles of 
laws and destroys all canons of law cannot have the support of this House. 
I think the Government would be well advised to withdraw these Regula-
~ons and come before the House for any protection which they want Bnd 
"9Onvince the House and have their support. Sir, I move my cut. 

, . 
Ill. N. N. ADklesaria (Bombay Northern Division: Non-Muhamm:\(lan 

.Rural);. Sir, I support the' cut moved by my Honourable friend Mr. 
~ n.~n as a protest against the retention of barbarous ~gulations 
o~ :o~ Stt\tiute-boqk, in this year of grace 1931. Sir', the problem oftha 
~ortb Wes.t Frontier Province has become a perennial problem for the 
last 80 many years, ~nd I regret to. note that the Government have failed 
.~ do what they should have dorie to meet popular wishes and desires in 
~e matter. Sir, in 1921, it was, I think. Mr. Montagu, the· Liberal 
~ecretary of State, stated in the House of Commons that Regulations a.nd 
9rdinfl.noes and laws which infringe the liberty of the subject should be 
re~d, or repealed. 'Contemporaneously with that statement by the 
SecretlUiy of State, the Viceroy in India declared that the principle of 
w~tQO\'aey. in the governance of India was definitely and finally abandoned. 
Encouraged by this statement and declaration, Mr. Sastri brought his 
nrst Resolution in the Council of State recommending the abolition of all 
repressive laws in our· Statute-book. Sir William Vincent, who I think 
:w.sa' the· L~ader -of the House' then"saic! that he was . prepared to prove to 
the country and the people of India that" the Government .regarded it 8S 
t.he rjght· of the' people of India tabe governed according to the reformed 
policy laid down by the Secretary of State, and he said that he worild not 
0ppose the Resolution of the Honourable Mr. Sastri. As 1\ matter of fact 
the Resoluti(;m was carried and a committee to consider and report, on the 
aboli~ion 'of repressive measures was appointed. The committee reported 
but their Report was pi~eon-holed and nothing came out of it. In 1924-
Dl)Honourable friend, Mr. Amar Nath Dutt, put a question in this House 
as· to what ~e Government had 'done in the matter of the Report of 
the Repressive Laws Commit~ee, and the usual official answer was given 
that, for reasons which were given by a previous Leader of the Rouse; 
jhatReport was shelved., Then We had only the other day an adjourn-
ment motion on' the judicial murder of Habib Nul'. That opened the 
ey.es of -many of the Honourable Members here, who had heard nothing 
.~bout the way in which the No!th West Frontier Province is being ad-
miDistered. Sir, this. iii the history of the attempts made from time to 
Lime to ,remove froin .our Statute-books these stigmas of what I should call 
barbari~m-. atilnnas which .in their unmit.ig:ated blackness make one pauS(' 
and. con.sider wnether it is a civiliset}. Government that· is t'ovpming us. 
Sir,. T yield to nnne in mv RenRe of tl,e ~eceR";t.v of eloin!! eV61'vthiIW to up 
llold)aw . and. ·order, ,wr the ma.intenance. of the. oroerl y progresR . ,of. this 
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.country; but there are higher ~hings than law and order and.if you look 
at ,these ltegulations an,d conSider what has already been sa~d by ~y 
Honourable' friend Mr. Yamin Khan,. as to what they contam, you WIll 
be reminded oi th~ apostrophe of Madame Stael to Liberty and yo~ wou!" 
b& tempted to say, "Oh, law and erder, wh~t cr~es are comml~ted In 

, your name! ". Sir, the other day we had 3i diScusSIon on;, as I saId, the 
Judicial murder of Habib Nur; and arguments were, adv:~nced for and 
against the policy a~opt,ed by th~ Government. I thmk If a ,g~ture had 
been made at that time by the G9vemment that they were vllllmg to reB: 
pect and consider the wishes of this House, possibly the House woulQ 
have been spared this debate, However, ,they did not' . choose to do so; 

. mel this is the way in which th~ ~attel~ ha~ a.gailico~e before us for 
our consideration, and I hope tIllS time It will meet With a better ,fate. 
The Honourable the Home Member, at the time of that debate, satIsfac-
torily showed, I think, the incompetency of th,at ad~ournment mQtio~, He 
at the same time transferred the task ofdealmg: WltJr th~f broJ£ut pftPciPles 
involved to my Honourable friend, Mr.' Acheson. We heard ~ith . great 
attention what my !Honourable friend, Mr. ~c~es<>;n, had to say m ~up~ 
of thp p()li~v adopted in the watter of admmlstt:rmg those Regu\e.tlOps lD the North West Frontier Province. We heard him, very attentively, and 
We were struck by the cogency of his remarks, ,but as 'you know the ad-
journment motion was carried, ,The 'chiefal'gnments of Mr,~<\ches6n 
were. .that you must also look at the officers who have to carryon ·the ad-
ministration of that province, I respecUullyand' very readily agree \vit-b 
that contention, AU honour to the men' anel ,wmen who m'e carrying· on 
our administration in the North West Frontier Province with the coumge 
8Ild foriitucte which they have been exhibiting all these years, surrounded 
b) the dangers such as t,hey ELre suuounded by, {Cheers,) But the 
-experience of these officers as .regtlrds. the ,administration in the Froniiier 
.Province need not blind us to the barbarit~- of the Regulatioac; which, by 
the cirCUrnRiltnces of tbeir nosition, they· are forced to administer, ' In 
tad our neighbours, the Afghans" are also under the conditions which are 
obtaining, in the North West FrontierPro"Vmce, Are' we therefore to-"imi .. 
tate: o~r neighbours the Afghans as regards the laws obtaining in 
Afg~amstan ? If you look at, the Ren-ulations and oonsider the vlltious . , , . b 

prOVISIOns, ,you will be irresistibly brought,to the conclusion- that- it is'liot 
_the \york of ,a calm and oonsidered legislator but exhibits. the mentLrlity of 
an angry chIld who has hurt ,himself hy strikiuC' Wmself against somem~ 
anima~e ,object... It shows that ,they are laws ~'-all are never 10und ,in 
any ~tatute-book of any civilised country, . Mr;' Acheson said that the 
oC~B:slons on which this Regulation, No. IV of 1901, had had t.o be aG-
mlDl~~red we,re numerous,presumably. thereby asking us to ~nfer that the 
'cond't'~ns which ,'liecessitated. the enac~m~~t: of' that Re.,aQlation. exist to the 
p~sent day, I myself have never heen to ,the NorthWest 'Frontier Pro.. 
vIDee:' arid, Know 'nothing of the 'conditions prevailing there. first-hand ~ hut 
here In thiS House wehavp Il~ ~otJ.o~:",h)e Member from th:Lt province, "'hq 
has told 'us t~at the ,~ple, ~~re ytel~ ~ot ,a whit ,tq the. inhabitant~ of 
any, ~ther Pfi~ ~~ In~la m (,lVlll!"~tion 'nnll ordered pi'o~ss....l..l refertr. nn; 
'~on?nrabJe fl"J~nd,. 811' AhrluJ 0R.t:ll~, , On the o,ne side tlipreis 11 re~­
,p('n8~bleofficer of tbe Gove~me~~ of Jnrt!fi' telling- us fact,s a\louU.he fl'Ontier 
Prov~nce, , ~~theothe~, Side 'IS An Ronou~ht~ .Slip. esteemed: resident of 
that r>rovmee 8J~0 oecupymg 8 vel'y responslbip posllilon, "lP.pnkin cy witt.: hie '.cwo -petFroI'lal'know]edge,' ~. .' ~" '-"." ,., .' ':' ,JI 
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[Mr. N.N. AnkleBaria.] 
Another argument which was advanced from the Government Benches 

was that a committee was appointed to consider the abolition of repres-
sive laws, and debates were held in this House for the same purpose, but 
neither in the debates nor in the committee was this particular Frontier 
Rf'gulation ever considered.-I suppose, thereby implying that the com-
mittee and this House were convinced of the necessity of retaining the 
&gulations on our Statute-book; and I think the present Leaaer of the 
Opposition, Diwan Bahadur Rangachariar, was cited as having said that ~ 
:would be a crime to repeal this Frontier Regulation. This argumentum 
ad hominem should not and cannot appeal to this !House. I am .quite sure· 
th6 Honourable Leader of the Opposition has by this time changed his 
vjews. In any case if he has not, and if the Oommittee did not consider 
the feasibility and desirability of repealing the Regulation, it is no argu-
ment for its retention on the Statute-book. 

Then, I think, the other argument which was addressed to us by the 
Government Benches was to the effect that though they were prepared to· 
repeal the Relnllation when conditions improved, as they had, as it was 
admitted, in Waziristan, during the last ten years, conditions were suoh 
at present that it was not possible to repeal that Regulation at present. 
That is an argument, Sir, whiQh may apparently seem irresistible, but if 
yeu think over it, I think, it could be easily met, because, Sir, you cannot 
I08sibly expect the conditions to improve by retaining a constant cause of 
Irritation in the North West Frontier Province. This Regulation, as my 
nonourable friend Sir Abdul Qaiyum said, instead of putting down reli-
gious fanatics, will raise up a far more atrocious product, Ilamely, the· 
political fanatic. Sir, if the object of the Regulation is to terrarise the 
}o~('Irth West Frontier people by the prospect of summary justice and sum-
mary death, then the object is bound to fail miserably in this particular 
case, because as the preamble and the contents of the Regulation show, it 
is aimed against a class of people to whom death has no terrors. ,It will. 
therefore, I say, be a useless piece of barbarism which will do no credit 
to the Government if they persist in keeping it on the Statute-book. I 
respectf11lly suggest to the Government that they should meet the wishes 
01 this House and they should declare their willingness to appoint a com-
mittee to consider t.he feasibility and desirability of abolishing these 
patently barbarous laws, and, Sir, through you, I would appeal to His Ex-
cellency the Viceroy that he may be pleased to give a parting gift to the 
Nortb West Frontier Province and make his claim to the title of Irwin the 
Good absolutely unassailable. 

JIr. I. G. Acheson: Mr. President, Government recognise the reality 
of the doubts felt by Members of this House in rflgald t. the oeceujtv or 
propriety of a body of law which is applicable only to the North West 
Frontier Province. and they accept as a natural and indeed healthy sign 
of the times tha~, with the approach of representative government in 
that province, theM Rhou'd he a eTOwing desire that, so far 88 oonditions 
permit, there should be no discrimination between that province and other 
parts of India. (Applause.) Government themselves have no wish to 
keel' on tl1e StAtute-bOOK Rnv law of which t,he necessily is not establish-
M, and while the House wnI understand that thev are not able to flre-
jud!1'1'! t.he nl'!MARity of this 0," that measure and the need for particulAr 
provisions in this or that Regulation, they are prepared to subject the whole-
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question to examination and review, with the object of reaching deoisions 
as to what it is necessary to retain and what may, without detrimellt to 
the public interest, both of the province and of India as a whole, be modi-
fied or withdrawn. I am authorised, therefore, to say that it is proposed 
to appoint at an early date a committee, with adequate non-official repre-
eentation, to inquire in this light into the whole question of these Regu-
lations. (Applause.) . 

B'awab Sir Sahlbsada Abdul Qaiyum (Nominated Non-Official): Sir, I 
feel awkward on occasions like these, when I am referred to in this House 
on a question which relates to the North West Frontier Province; My 
difficulty is that I have said 80 much on the subject in this House that 
the majority of the Members must be thinking that I am either a maniac 
or a fanatic over the subject .'. . . • 

lIIr. J. G. Acheacm: No. 
B'awab Sir Sahfbsada Abdul Qalyam: . . and they may not 

give the same consideration to my views ,88 I think they deserve. Well. 
Sir, the declaration just made is very satisfactory indeed, but I only wish 
that this statement had come a little earlier. Even now it is not too 
late, and if Govemment were to take', up the question in right earnest 
an.} come to some conclusion about Jt at an early date, we might yet be 
able to save a lot of anxietv and trouble. But our experience of the past 
is so disappointing, ,especially with regard to the results of the Report 
of the Bray Committee, which finished its labours in 1922 or 1923. that 
persona.lly I am not very sure if I shaU see the fruits of this proposed 
committee at as early a date 88 I sho,!ld like to see it in the interest 'of 
peace, order and contentment in that provin~Wen, Sir, on thisocca-
sion I will not sav more than this that the chief point about us is' whether 
we are fit or unfit,te .• we are gl)od or bad People and whether we form a 
part of India or not and whE'ther as su~h we should be treatea iIi the same 
W~v as the rest of India or whether we should be govemed by any special 
and stricter laws. I Was referred to by the ,speaker opposite 88 S8yMI!" 
thnt I considered the frontier men to '6e as good 88 any other people-of 
India. Well. Sir, I can quote an authority in support of tha.t view of minE' 
from the Leader of the Opposition. He happened to be 8. member. and 8. 
iiistinguished member, of the Bray Committee, and if you. wiJI only refer 
to his note of dissent, :vou win find that he haR sTloken very highl:v of the 
intellectual; menta.l and phvsica.l capabilities of the people of the Nortll 
West Frontier Province. If he had Rnv difference of opinion, with the 
majority of that Committee, iii waR as toO whether the settled distric-ts of 
the Norlli West Frontier Province should I!O hMk to thE" PunlAb'. or shnuld 
'fonn a sepal'8te province with a proper constitution. That mi~ht perhRpII 
be a mn,tter of Tlolicy, but 88 regams the fitness of the people. th'ere 1t"1I!i 
:-:hl:olutelv no difference of opinion Among' the memb'ers of that Com-
mittpe. They illl found us OllitE" fit for evpmhin~, And i~ the T.E'$\NPr nf 
the Ot>pogition could t.hen think tliat we could he re-amal!!SmAtpd with tnf' 
'Punia.n in the year 1m2. I wondE'r'if he wilT not he criHci!ling himsE'lf 1)1' 
th" qdminisf:mtion if lie were to say that he finds th"e provine-a niofP bA(,~­
',ard thRn when he f01tn« it in lQ22. Rir. pjther WRY will !luif: mv ""1'-
1:OS(,. If we hRve /!ODe backwam, it il: verv ttrgent that. WP 'Rhould he 
l)l'OlH!"ht lIP fin th~p proper' level. If" we hAV,. 'kA'Pt ~l\rf'. fliPD tnpn> i« 'no 
TC'RROn wli:,', we '.,"ouM ~ot he ~venE'quAl1"E'fonnR! . 

~ 
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[i(~alr Sit· Sahibzad6 AbdUl Qaiyum. J 
11~ S~. there is. another reason· which pertains to the prosent cut 

1ll:Ore directly thaa these arguments which have been advanped, and it it 
th~ improvement of the iudieiary of the province. MJ' 'Honourable friend 
th~ Leader of the OppOsition was 'very :!teen on that. He was very strongly 
of opinion that the judiciary of the province required imrrovement. He 
suggested various ways for the improvement of the judicia administration, 
and, after ten years, he finds the same cry a!ld the same difficulty in the '::t oftl1at province for the improvement of judiciary. From year to y.ear 
" ·tiGnal 8elisions Judges are appointed there, and there are always arrears 
of work, but when the proposal for making some of these temporary addi-
tional Sessions Judges pemument com8l!l UP.· 8Qfne objeetioo 01' 
other is raised and those additiooal, Judges are !let brougkt &D 
the pennanent cadre. That is one insta~.ce. And what is the 
result. of that? The result is thllt all sorts of lIonortfi'y'Magistr&tefl, with 
poweJ:S under section 30" ,an!! addiA;iooal I)jatrict M.*raAie's powers, are 
appointed, aDd t~ bul'k of the w01!k, the original work, goes to· them. 
TllOqe additien81 District Magimates ha're to deal 'with cases which 'go 
before the CoWlCiI of Elden' UIlder the Frontier Crimes negulut4()n, 'uad 
sinee they are not well up in law, it is only natural for them to· prefer that 
cOurse to "the ordiDlll'Y COurse of law-wiilh which. they are not very fami-
liar. Now, Sir,: the people of the North West Frontier P.rovince pay.the 
S8DU~' couit fee and theSbme tllXeB. then' whyuould theidudicial.work be 
erltrt:.8t'e(l to htStmrary men, most of whom' are practically. uneducale4 •. rJr 
tUlOOQUainteti with'the delicate and'fine procedure of the law courts? Why 
sMuJd it he so? Well. if there are people who like to do honorary wm. let tlrem' 'eome . forward and do· it .,n two, conditions. one of whieh 
eliouIH .. be that the men should be fairl" educated, Sll\" up to the st.antbnd 
of the pa.id Magistrates, and the seeOnd be ~hat they must pass some 
euminS'tioilin' Jaw, S8~' t.be 'departmental examination! But it.a InJln ""lio 
tins never been to sehool for a single day is given .the powel'!'l of an addi-
tional DiAtrictMagisttnt.e to try all offences except perhaps murder-no. I 
thmk he can 'tn- ~ell' m)lroor -<laBel! under the Frontier Crimes Regu18tion-
tften I must S1l:", that it is a very queer WB~- of carr;ving on the jutiir.ial 
lIi1minrstt'ation of that ptlrt of the country: . 

Sir, -there, is another point which surprises me more, and I am prl1cli. 
cnl~v a fanatic over it" I see that anv law passed iri this House or in the 
Punjab, which imposes penalties or ta,xes' or some oih~r 'di'abilities on 
P(,(lp1e throughout India or in the Punjab, ~s at once Rpplie(f to the North 
West Frontier Province, even if it ha.ppens to be the Sarda Act, for which 
there is no need in the North West Frontier ProVince. But if there is 
Som·~ law for the good of the pe~>1>le or amendment of sOme lin\' in . the 
m'ighbouring, province leading to the reduction of land revenue etc., that. 
Jaw,is very ,reluc.tantl:v applierl over there. The Punjab Tenan~v' Act and 
t,b~ P~ab Larld Revenue _~ct. are applied to the NoKh We8t FroBtier 
Province, as, the~' wel1! enacted ~es ~6 ;men -Adlim WI\S' 8tii!1 "Uve per-
haps. but the Bmendments made in' those laws or 'tlierules framed there-
un~er for the good of th~ ,people are not automaticsBv introdbeed in olJr 
provinct'_ So is the caRe with thef>iiltrict 'Bomls Bnd M1inicipal 'Boards 
Act.!:. We are. not being treated in the same WAV as the retlt of lndia. even 
with re8p(>Ct; to the. application . of these beriftcial· and useful laws Bnd 
rule!!. I a.m not ~iDg- to admit that "'e are backWard in anv 1Va.y. 'But 
em the other hand if, 81 some Members on the Treasury :e.~J;l~hes 8&~, o~ 



JS b very important part of India.. and supposing $a~ we ~e .Lr:nportant 
}Ieqple is the importa~e liIimply to ~e used for unpos~ d.isa~i4tles and 
disadvantages on us, or are we to. g&lD some good out of that unportauce 
too"! l:ia.ve they ever thoug):lt of reducing our ~and reve~ue by ha.lf if ~ey 
uaunot remit it entirely, because we live on the border and we have to 
keep escorts for grazing our cattle and so on, or when going from one place 
to another we have to take a rifle or a retainer or something eise, to protect 
ilUrselves I Have they ever taken into consideration those difficulties of 
OUl'':! and gi veu us a little l'emission in the land revenue? No. Those things 
never occur to them. So much so, ~hat when the Punjab Government 
some years ago raised the rate of court fees to something like 11 rer cent. 
from 7i per cent. or so, I am not sure of the figures 88 1 believe, though I 
am not a practising lawyer, our rates of court fees were increased to 11 
per cent. all at Oll<:e and are still 11 per cent. and have no~ been reduced y8$ 
1 beJieve, though in the Punjab the rates have again been reduced to 7} 
p~r (lent. (An HOllo'UTabl-e Member: "It is still 11 per cent. in the 
Nort4 West Frontier Province.' ') That is the disability from which we 
are sufierjDg. 

~AAD.Sir, I bave Qloved a cut about the inadequacy Qf funds provided 
ip ,~e .j;Ju4get for our nation-buil~ ]}ep~IJlents w~ch I am afraid 
.wijl DjQver CQPJ.C I1P b.efore the H,ou~, but I s.uppose I cf.4li speak OIl this 
e.y.t~o.ut it. After lilp-quiry on the spot, it w:as fO.und th!lt we were very 
~ward as cQ;p1.pared. with t):le Punj~ jp all the np,tion-building Depart-
UlClolti:e, andrequi.si.t~ons were sent up to the Central Government and we 
,llme tluppolied by the .pepl!JrtmIJDts conce~ after carefully going through 
all. the case.s. When it was foupd ~t we were backward and we reqlJired 
PlQIley for the inJprov~mept of t):l08e Departments, the God above having 
~owed . tIlls g~er~ economic depression to come ever the country, the 
4Ul,.lle.rgod of theFip~ce Department says, "No. I Q.anDot devote ·the 
wl101e of my ~tion to your province. I will give you a little here and 8. 
lWtletbere, un"!;il He,aven is more merciful to us all". But theFinaaee 
¥ember bas given away his case., for he has told us that there is a surplus • 
. wllichwijl be devoted to research work or the discoveries of science, ete. 
:Capnot he devote a part of that surplus to the improvement of ~ke liation-
.buildipg Departmen~s of our province? These are some of the disadV8ll~ 
a,ges and illcon vlilniences under which we are labouring and if the Govem-
Jllellt were to consider them at an early date, we on the frontier· shall be 
lligh,ly oblige4. 

8lr ·A.bd.u'Ba1lim.: We are all very pleased to hear from the ~ 
M.e~ber, spe&king 011, behalf of the Government, that they COQ.temp~te.f;lle 
appolDtment of a committee in order· to go inte the question Qf these ~­
~ations, to .find out whether they EGould be repealed altogetlaer or ,modiaed 
III a way that may be found necenary. That is aatiafa.etory so far 88 it 
goes, but all the same I think this Hour.eis entitled to have someelear Ulea 

-as to the nature of the RegulatiOll8 whioh are· now under conaidera.tion. 
~y H.onourable ~Qd Mr. Yamin ·Khan has pointed out.some of Ute special 
f~tures of these la~, and it is not; necessary at this st.,eepeci,aUy. now 
that ,!I. coml;llittee for. enquiry has been promised, tomt.te at aay length on 
thesequeRtiollS. )l.y iHonourRble friend, Sir AW..w Qaiy~, has told us 
that the. peo~le' of· tb.~· ~orth. West'Ftu.ttiier Pft)vinC'.e are ;~ia.lly auio~ 
that theIr dally .. a~'JI11stration 1ilh000ld be placed on a PfIl'Wi~ th.e daily 

. ·~a 
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administration of the' other provinces. That is the summary of then 
grievanees .. The North West Frontier Province is undoubtedly a very im-
portant pa.rt of India, and I conElider the problem relating to that province 
to be the crux of the entire problem. If the Frontier Province is to be a 
sourQe of perpetual ferment and unrest, it is very easy to imagine that the 
rest of India can never feel itself secure and can never advance properly, 
8'" we all expect her to do. It is specially in the interests of the India 
of the future that the problem of this 'province should be set at rest as 
soon as possible. With a Frontier Province uneasy and disturbed, there 
cannot be that amount of national progre&s which is absolutely necessary if 
India is to take her legitimate place among the nations of the world. We 
all know the history of that province. Before 1901, it was part of the 
Punjab administration-these five settled districts as they are called, 
though I should call them un~ttled districts. They were part of the 
Punjab before 1901, and it was Lord Curzon who in 1901 announced the 
separation of these districts from the Punjab. I believe it was not without 
difficulty that he succeeded in .his object, and in the Darbar of 1901, he 
announced publicly that the people of these five settled diEltricts would not 

4 lose any of the privileges which they had been hitherto enjoying. 
~... But what has actually happened? Can anyone say that the 

people of these five settled districts are in fact enjoying the same privilegee 
as the people of the Punjab, of which tbey formed a part before 1901? Moat 
surely not. From what we know of the administration of that province, 
there is perpetual unrest and difficulty. For one thing the centre of the 
admini&tration is here, in Delhi. Before Delhi it was in Calcutta. That 
is to say, the administration of the North West Frontier Province was 
directed by the Central o-overnment. What has been the result? The 
result has naturally been that the Central Government was out of touch with 
local. affairs. The men who were on the Elpot and who had the guidanoe 
of the affairs of that province had to look to a distant place for every ad· 
Jllinistrative act. And we know further that in this House it is not always 
easy to get. information as to what is happening there. That rai~s the 
wider question as to the future constitution with which we are not con-
cerned on this motion. At the same time the question whether the ad-
ministration is to be carried on with the help of thet.18 RegulationS or not 
is one of urgent and vital importance. I will just draw the attention of 
the House to the Preamble, and the first section of the Frontier Crimes 
ReguJation. Scotians 1 to 5 and some others are of general application out 
the remaining ~ctions, that is the more rigorpus sections, may be enfo1'('.ed 
wholl, or in part, as the case may be, only against Pathans and Baluchis 
and such other classes as the Local Administration, with the previou& sanc· 
tion of the Govemor General· in Council, may by notification in the local 
official Gazette declare to be subject thereto. That is the spirit of the 
entire Regulation. This sort of adminiEitration of the law by classes is eX-
tremely objectionable and is opposed to all canons of jurisprudence.. If an 
individual ~mm.its a crimt., punish him, but why punish other people who 
are absolutely innocent, simply beca~ they are of the same community 
as that to which· the culprit belongs? If I am guilty, punish me hy all 
means as severely as you think I deserve, but to ~uniEIh others--itmoeent 
uhilciren, relations, friends and even absolute strangers who happeD to 
~e!0Di· 10 ~e @I~e community.-iIlI surely opposed to all dicta~el Qf justice. 



H is not law as we understand it. and that is the whole tenor of this Regu-
lation. _Sir.' the Pathans may have their drawbacks and their weaknesses. 
Every- community has. for the ~atter.of ~hat. its drawba~ (Hear. hear). 
but are you going to have speclal legislatlon for (,IOmmumtles'l Are you 
going to have 8pecial Penal Codes. special Criminal Procedure Codes 'I 
Where then are you going to stop 'I Sir. this is a thing which is ~wn 
in any civilized form of Governmen~. at any. ra~e in thes~ days. That 18 the 
chief objection to all these RegulatIOns. SImilarly. as It appears from the 
caSle of that unfortunate man. Habib Nur. the Regulation under which he 
was summarily executed was also really inte~ded not merely ~ _ punish t~e 
individual but to punish a class. If a man IS dubbed a fanatIC. then this 
sI.ecial la~ comes in. that is, .if he belongs to a tribe whie~ is ~u~08ed to 
be fanatical, then this law WIll operate-a sort of law which IS Unknown 
in any other part of the world. Many of the provisions of all those Regula-
tione are not designed to punish the offending person alone, who commits 
or is about to commit an offence, but to punish a whole tribe, a whole vil-
lage, it may be even a whole district. 'I.'hat is the most objectionable 
character of these Regulations. I do not wan,t that the Government ~ould 
be committed to prejudging the iElSue. But it is the objectionable features 
of the Regulations which are in force that are a~ the basis of the cry of the 
people of that province, which is represented by such a distinguished person 
as my friend, Sir Abdul Qaiyum. that they should not be placed under du,.. 
abilities-which is indeed a very mild phrase-by speical laws of this 
character. The entire energy and liberty of the people are paralysed. as a 
matter of fact the whole community is paralyEled by such laws. Punl&h 
individuals as much as you can if they offend against the law, if they are 
going to create troubles, but do not have laws against communities. Once 
you have them, the whole community becomes paralysed. That illl most 
serious, but that has exactly been the result. I am informed that, as long 
as the Frontier Province was part of the Punjab, the people were pro-
gressing very peacefully, very ~tisfactorily. As a matter of fact, some of 
them held administrative pests and performed their duties in a very satilll-
factory manner, and were largely trusted by the people. But since these 

- Regulations came into operation, and these people .were separated from 
the Punjab, and these acts of a communal character directed against a class 
were enforced, -the whole aspect of things has undergone a radical change. 
and you hear now of nothing but trouble. unrest, riots, shootings, affrays 
and-rumour has it-all sorts of excesses. When you have legislation of 
that kind, when the executive authority is armed with such wide powers. 
with weapons of this dangerous character, the natural result is that excesses 
are committed; people feel aggrieved because it is not what they themselves 
have done that is taken into consideration but what othen. might or might 
not have done. Sir, then as regards the general features of the adminis-
tration there, you are not taking the people of the N. W F. Province at 
all into your confidence. For instance, as my friend, Sir Abdul Qaiyum. 
has pointed out, the people are not allowed an adequate voice even in 
the local administration. The very 'procedure, the very constitution of the 
courts of the administrative authorities is of a primitive character, that is 
to say, what we are used to in the backwa.rd non-regclation provinces in-
hahi~-ed by ~ore_ or less primitive tribes. The un-satisfactory character of 
the judicial and adm~nistrative machinery has created very grave difficulties_ 
~t is high time, especially as we ~e in sight of far-rilsching reforms!. tha~ 
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the judicial administration of the province was plac~d on a more regular 
footing. I do not want to make any sort of refiectious on the offic~18 in 
~ge of the administration, but,the system undoubtedly iEl wrong, at any 
rate the system that is now prevalent there has lagged behind the needs 
gf the times. We are living in days when the people of the N. W. F. 
Province would no longer tolerate being subjected to an administration 
which iEl not on a par with the rest of India. Sir, I do not think it would 
serve any useful purpose for me to occupy any more of the time of the 
House, but I do hope that the committee which the Government are going 
to appoint will be of such a character as to command the confidence of the 
people. Sir Abdul Qaiyum has already struck a somewhat pessimistic 
note. I do not want to follow him there, but &iii the Government are 
well aware, unless the committee is in its composition of a character that 
will command the confidence of the general public, th~ very object that is 
sought to be served b;y such a committee will be defeated. So I cannot 
but press very strongly upon the Government that so far as the composition 
of the committee is concerned, they' will take every care to make itre· 
presentative, and of a character that will secure at once the confidence of 
the public. As regards the scope of the committee, I should also sugge~ 
to the Government that if, as a'matter of fact, prO'posals are made for ~ 
repeal of these Regulations" it may be neces66ry to consider what altera-
tions in the administrative arrangements become necessary in consequence 
oi the repeal of these Regulations, and the scope. of the committee ought 
therefore 1;0 be wide enough to include the readjUliltment of any admimstra-
tive arrangements that may become necessary owing to the repeal of 
these Regulations. If the scope of the committe~ is sufficiently wide and 
the composition of the committee and the procedure to be observed by the 
(.'Ommittee be properly thought out, then I have not the least doubt that it 
will serve a very Ulileful purpose and a great deal of mistrust, and I venture 
to think, a great deal of the agitation, which is now prevalent in that 
provjnce, :will pass away. 

Diwan Bahad12 '1'. Bangac:haliar: Sir, I did not intend to take put ~ 
th;s debate for more than one reason, but as I have been referred to by 
name by Honourable Members, two of them at any rate, it will not be 
courteous on my part to remain silent on an' important matter like this. 
I may at once Bay to my Honourable friend, Sir Abdul Qaiyum, that the 
high opinion that I formed of my brethren in the Frontier Prov.inea botli 
of the physical, mental and moral qualities remains as high a.s ever, if not 
higher. (Applause.) Having been associated with gentlemen like him 
and having seen the people in their homes, my only regret is that we do 
not see more of them with us, here, for we will leam manly qualities from 
them. Sir, one of the subsidiary questions which I had to consider OJl that 
Committee was this question of the judicia.l administration of the province. 
We had to consider the executive administration of the province and also 
"the judicial administration of the province. The latter question was con-
side-red independently of the other question, namely, what the future admi-
ilistration should be of the whole province? Whether it should be reama.1-
garDa-ted with the Punjab or whether it should continue as a &opart,te" 
prm-ince. And bearing on them w&s this question of the judicial Nlminje. 
tratio~. Therefore, we considered this question irom· both pojnts of vie". 
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The necee&ity for improving the judicial administration of the· prCmnC8 
. wuc; one of the grounds that I took in my plea for the re-amalgamation with 
the Punjab. If my frie~d, Sir A~ul Qai~, had. accepted my ~ th~ 
1m would not be still crymg a8 he IS now dOing abou~ the ma~lDl8tratlClll 
of tIll' judicia.l system of the prov:ince. At that tlme, I 8ubJected the~ 
Rlptlations to a very close scr.~tmy. If the Honourable Members. will 
pa" me the compliment of read.mg the Report of the Bray Committee 
fro;n page 83 to page 89, the'y. will observe that there could not b~ a m~ 
violent criticism of the proVlslons of the laws and of the. ways JD WhlCIi 
they are administered in tha.t province. And I do not thmk a.ny speaker 
in this House has subjected those Regulations to the same critical exami-
ll&tion 8S I -have done in my Report. I have pointed out the anomalous 
provisions contained therein; I have pointed out how: e~ordin!'l'Y they 
are; I have pointed out that they are not only extraordmary m theIr nature 
but also that they are administered in a way which is more the misuse 
and abuse of those provisions .. I referred to all these matte1'8, and then 
concluded with this recommendation on page 89: 

"The qnestion of- making necessary amendments must. be examined by.. (DD!mittee 
appointed for this purpose and I do not propose therefore to deal WIth thu tHI7 
further." 
I said then also that otherwise there would be no safety to the public-
beeause of the way in which the laws were administered. That was the 
orin ion that I formed then. I quoted instances where there was high-
hended use of the powers given to the Deputy Commissioners and othel'B. 
I have quoted chapter and verse and supported them by references, and 
thfm I suggested that a special committee should be appointed for the 
purpose of examining these Regulations in order that t.hey mAy ba amend-
ed, I will quote to the House the passage which was perhaps in the 
mind of the Honourable th(' Hnme Member when he quoted me the other 
da,v in my absence. 

"It cBnnoi be disputed that BOme of tbelle special and strange provisions of the law. 
and regulations are n_..IIIII\" to be preserved for the proper administl'lltion of t.he 
Frontier area." 

Still that is my opinion, unless things have changed in the }rontier Pro-
vince, because it is now more than nine years since I visited- tha.t province 
right through. Unless things have greatly improved, I still consider, and 
I do not hesitate to say it, that it would also be mv conviction today if the 
condition of the country were the same as it was when I visited -it, ~amely, 
that some of the special and strange provisions will have to be retained. 
But J t.hen stated that British subjects inside the settled area should not 
be subjected to special procedures, but that thev should be treated on a 
diffe~ent footing from the peopll' across. Anyway, I will not go into the 
detaIls of thc case now. But I may say at once that I am in fuil 
sympathy with the object of this motion and I am very golad to know that 
the Government have at this time, at any rate, awakened to the nl'ccssitv 
of f.'cceptin~ the a.dvice which I gave them as lonqo a~o as 1924. If my 
r('commendations had been acted upon and if mv Honourable friends did 
not then stick to the PTeat bait of It promise that WIIS held out to them in 
thf~ Majority Report. thin~s would have been different. I knew that pro-
p()~al 'WRS mea.nt merely to rouse hopes and then to sh",ttel' them l"t.er 
~n .. '-!'hat was the way in which I looked at the Maioritv Renort. The 
~~11101'1tv Renort was not acted upon. In fact, if I may say so, it wal\ :Qot 
IDt-endr-d to be acted ~n. --
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Kawab Sir Sahibzada .Abdul Qa.Iyum: Sir, I was the first witness before 
that Committee and I did lay the case of the North West Frontier Pro-
vinet' before it. But the last sentence of my statem~nt was that, if full-
fledged reforms could not be given to us, we would like to go back to the 
!Jrc.vince of the Punjab. 

Diwan B&hadur T. BaDgacharlar.: I still wish my friends of the frontier 
better administration. They have not got good administration either on 
the executive side or on the judicial side. There is no excuse for the way 
in which things are going on, at any rate on the judicial side. If the 
judicial administration had been under the jurisdiction of the High Court 
of the Punjab, things would have been quite different from what they are 
today. Sir, my recommendation was that, whatever view might be taken 
as regards the executive administration, at any ra.te the control over the 
judiciary must be exercised from the Punjab. The rec~itment. of the 
judiciary should be brought into line with that of the nelghbounng pro-
vince of the Punjab. Even that was not accepted. My friend could ~~ve 
been in a much better position today. He would not be complammg 
today of the state of things in the North West Frontier Province if he 
had acrcepted my advice. 

lIian Muhammad Shah Kawu: We will not have these Regulations. 
Djwan Bahadur T. :aangachariar: My friend is so uncharitable that he 

does not want to have these brave people even though he is pleading for 
them here. But I do not wish to trespass on that ground, as that question 
is before the Round Table Conference. The attitude that I propose to 
take on this and similar other questions is that I will not complicate the 
w(lrk of the Round Table Conference, which is difficult enough, by raising 
tilose issues on the floor of this House. Sir, I will leave them alone. I 
will not follow my Honourable friends who have trespassed beyond the 
Resolution before the House, and have spoken about other matters. I am 
not going to follow their example and I reserve to myself the right of 
saying whatever I may have to say later on. But certainly, I will not 
make the future progress of the Round Table Conference more difficult by 
making any statements here. Sir, I am in full sympathy with the object 
of the motion, and I would advise my Honourable friend the Mover of the 
cut to accept the offer made b.v the Govemment, because it is a difficult 
matter. I know it is a difficult matter. It is not such an easy matter 
on. which you can give opinions on the spot. You have to subject the 
Regulations to a critical examination, Ilnd it is only 0. technical co~nmittee, 
a good committee that can deal with it. I hope it will be a strong com-
mittEe which will deal with all the questions and bring necessary peace 
Ilnd goon to the province. Sir, I welcome the announcement made by 
Government on this very difficult question. 

Xr. Gaya Pr8'Jad Singh: Sir, I rise to support this motion. But I 
want, in the first Ifiace, to congratulate my Honourable friend Sir Abdul 
Qaiyum for hllving drawn out the leader of my party into an expression 
of his opinion. The Honourable Diwan Bahadur R-nn~achariar Rtarted by 
saying that he had no intention of participating in this debate, and Sir 
Ahd~l Qaiyum sucC'essfully drew him out. My Honourable friend :Mr. 
Yamm Khan has dealt with the Regulations in force in the North West 
Frontier Province in a comprehensive manner, and I am not· going to 
traverse the grouncl over again. I will refer oJ;l1r to o~e Regulation" 
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Regulation IV of 1901.. The Frontier 1\1 urderou~ Outrag~s Regu!a.tion 
with respect to which this House successfully earned a motion of nd]oUl'll..-
ment the other day. What was the point in the censure motion which tbe: 
House adopted on that occasion? The man, Habib N ur, had already been 
executed when the matter was reported to the House. If I understand 
aright in the censure which was administered to the Government, the 
intention was that this House was not going to tolerate the retention on 
the Statute-book of any drastic Regulation, such as the one under reference_ 
All the formalities of this law were complied with, I take it, in ~he trial 
and execution of this unfortunate man. The procedure prescribed in the 
Reaulation was already complied with. The man was found guilty !.1Ilder 
thee Regulation. He was given an opportunity such as it W8S, of making 
his defence under the Regulation. He admitted his crime, and tha next 
day, he was executed. Apparently, Sir, the procedure laid down in the 
Regulation was complied with. But if the censure motion had any, 
meaning at all, the meaning was this, that this House was not going to 
tolerate a Regulation which denies the elementary rights of fair play and 
justice to the accused individual. 

Now, Sir, with regard to another Regulation. The North West Frontier 
""Province Security Regulation of 1922, I should like to bring to the notico 'f the House that a man like your dist,inguished predecessor, Mr. V. J. 

Patel, and a public leader of the eminence of Pandit Madan Mohan 
Malaviya were prevented from entering into Peshawar to hold an enquiry 
into the disturbances that occurred in April last year. The Regulation.-
Sir, which prevents the entry of such respectable gentlemen into any place 
is a Regulation which stands self-condemned, and no words of mme, or 
of this House would be sufficient to condemn the retention on the S~atute­
book ?f such a Regulation. (Hear, hea;r.) 

Sir, I should like to bring to the notice of the House the case of one 
individual, an humble individual, it may be, but an individual 
who was dealt with very unjustly under this Regulation. last year. 
'l'he name of the individual is Mr. J ai Chand Vidyalankar, a resident 
of the district of Lyallpur, Punjab. He worked for some time in the 
Tilak School of Politics started by the late Lala Lajpat RBi. He was 
also a teacher in the Kashi Mahavidyalaya and in the Behar Vidyapith.-
He ~ the brother of Srimati Parbati Devi, who was one of the first batch 
of ladies to go to jail on a charge of sedition. His younger brother is 
~drll Chandra Narang, who is, I believe, in Buxa jail in Bengal. This 
IS the record of this man. Unfortunately he was married in Dem Ism9..i1 
Khan. On 15th May, 1930, he went to Dera Ismail Khan, and rcached 
there at about 10 A.II. for the purpose of taking his wife with hjm. But 
the same night at about 11 o'clock, he received 'a summary order :)f 
deportation from the Chief Commissioner of Peshawar. He was put on 
board a motor launch and was taken across the Sindh. The order of 
deportation which was issued by the authorities of the North West 
Frontier Province reads thus: 

f"~er~as in the ,?pinion of .the Chief Commissioner, there are reasonable ground • 
. or. b.ehevmg that Jal Chand Vldyalankar of Lahore is about to aClj in a manner pre--
lU~lclal. to the pe~ce and go~d governm~nt of the North West Fr.>ntier Province. t,he 
IIald Jal Chand Vldyalankar IS hereby directed under the provisions of section (3) (6) 
~! the North West Frontier ProviJ?-ce Security: Regulation, 1922, as amended by Regula-
Ion III of 1928, not to enter, reSide or remain in the Nortb West Frontier Province. , .. -
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[Mr. Gaya Pra.sad Singh.] 
What ~ust~fi.cation was there for such an order? Wha.t are the grouncli\ 
on which It was based ~ I received this letter from Mr. Jai Chana 
Vidyajankar. hiI?se~ the other ?ay. ~ submit. i:h'lt any Regulation or 
ruly law which mfrmges the ordinary nghts of cltlzens and the claims of. 
natural justic~ stands self-co!,-demne~. I am very glad to hear from my, 
HODOtn"8ble frIend, the Forelgu Secretary, the announcement of a com-
mittee ~f enquiry, which will go into the question of the repeal of these 
RegulatIOns. But much depends on the personnel of this committee. We 
()n this side of the House, are not very much enamoured of committees: 
which are meant for shelving or l:!olving, unless they are constituted on 
a proper footing. 'fhe public must have full confidence in the constitu-
tion of the committee. I hope and trust that the committee which is 
going to be set up in this matter will be a committee of a character to which' 
no exception can be t,aken. 

My Honourable u'iend, the Foreign Secretary, also made I:IOme refer-
ence to what he called public interest. "Public interest" is a very com-
prehensive expression which can mean anything or nothing. The lathi 
eharges and other acts of repression which had been taking place all over 
the country during recent months have all been tried to be justified on the 
plea of public interest. I am not going, Sir, to rake up any feeling in 
this matter with reference to things which now no longer exist, and 
which I hope it will not be necessary to revive any more. I should con-
tent myself only with welcoming the announcement which my Honourable 
mend the Foreign Secretary made, that a committee is soon going to be 
appointed, and I hope that as a result of the deliberations of this com-
mittee, all t'he Regulations or laws which infringe upon the natural rights 
of individuals will be repealed from the Statute-book. 

Jrtaulvi Muhammad Y&kub: Sir, at this la.te hour, after the speech 
y;hichhas been made by my Honourable friend, the :Foreign Secretary, I 
think it is nQt necessary for me to go into the details of the Regulations 
about which this cut hali, been moved. I associate myse.\f with my friends 
in welcoming the formation of the committee. But what I have to submit 
about this committee is that it will not, I hope, meet with the same fate 
as another committee which was formed in the first year of the inaugura-
tion of the Montagl,l-Chelmsford Reforms, I mean in 1921. In that year 
the Bray Committee was formed, according to 0. Resolution passed by this 
House.' The Report of the Committee 'was signed, so far as I remember, 
.on the 9th October. 19"22, but since that time, nine years have elapsed, 
.and no action has been taken upon the recommendations of that Com-
rittee. I hope that this committee, which my Honourable friend the 
Foreign Secretary has announced today, I hope that the results of this' 
.committee will not meet with the fate of the Bray Committee, and that 
:action will soon be taken upon the recommendations of this committee. 
l~lso entirely associllte myself with my esteemed friends Sir Abdur Jtahini 
and Mr. Gaya Prasad Singh with what they have said about the composi-. 
tion of this committee. I hope that the composition of this committee 
will be such that it will command the confidence of this side of the House. 

l:n. conclusion, Sir. I wish only to say a few words. I have just been 
ilrlonned that the Honoura1?le the Chief Commissioner of the North Wesii 

.... Fron.tier Province has issued a .proclamationof peace. He want!i the 
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dead past to bury its dead, and he says that in future there will be no 
....distinction between the Frontier. Province and the other provinces. I 

welcome this announcement of the Chief Commissioner, and.1 ~ope I 1..01 
voicing the feelings of this House when, I say that we on thIS SIde of tl:le 
House congratulate the Chief Commissioner ~or p~perly handling t~ 
situation and making this announc~m~nt. As Sl.r Tel Bahadur. Sap~ sald 
in one of his speeches in London, It IS trust whIch removes IDlstrusli, and 
now that this new era of trust has been ushered in, I hope it will continue 
.as it has started, and let us feel confident that the North West Frontier 
Province will enjoy the free atmosphere of full Dominion Status with 

. the other provinces of India. With these remarks I conclude my speech, 
but· before I sit down, I will Qnly say that I congratulate my esteemed 
friend, Sir Abdul Qaiyum, who will probably be glad to find that, in his 
old age, his lifelong ambition is going to be fulfilled. There is a silver 
lining in the dark atmosphere of the North West Frontier Province, !lnd I 
congratulate Sir Abdul Qaiyum on the fact that his efforts are now about 
to he crowned with success. 

JIr. Jlubammad Yamin XhaD: Sir, I welcome the announcement 
which has come from the Honourable Member in charge of this Depout-
ment in this House. I know that the real person who is in charge of 
this Department in the Government is a personality today who has got 
-the greatest respect in t,he .mind of every individual in India, i.e., His 
Excellency Lord Irwin. He is directly in charge of this portfolio, nnd 
J find that the same spirit, which was evinced in other mat !iers , has been 
shown in the announcement which my Honourable friend the Foreign 
-Secretary has been authorised to make today. This announcemenli hIlS 
Dot c~me al:l a surprise to me, because I knew that the person at the helm 
o~ this Department w.8.S one fro~ whom I expected this every lninute . 
. SIr, when I moved this cut, I did not want to divide the House on the 
past grievances, .but I wanted redress for the future; and I know that the 
best remedy whIch can come to the people of the North West Frontier 
Province wil~ be by way of a comI?ittee which may go thoroughly into the 
matter and .mto a~ these ~egulatlOnB und amend them in such a way as 
may be sUlt~ble m the CIrcumstances prevailing in that province. On 
account of .thiS announcement which has been made by Government todl\y ! do not WIsh to press my motion to a division and I beg leave to withdra"; 
It. 

'l'he motion was, by leave of the Assembly, withdrawn. 

The Assembly then adjourned till Eleven of the Clock on Thursday •. _ 
the 12th March, 1931. . 
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